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 What  is  the  fun  in  it?

 (Interruptions)

 MR.  SPEAKER:  All  right.  Carry  on.

 (Interruptions)  **

 MR.  SPEAKER:  Nothing  goes  on  re-
 word.

 (Interruptions)

 SHRI  SATYASADHAN  CHAKRA-
 ‘BORTY  (Calcutta  South):  2000  fami-
 lies  have  crosse@  Assam  and  they
 have  come  to  West  Bengal,  The  Prime
 Minister  should  say  about  this...

 2फ़.  SEAKER:  No.  I  cannot  allow  it
 now.

 (Interruptions)  **

 अध्यक्ष  महोदय :  श्राप  लिख  बार  दे

 दीजिए,  377  में  ला  सकते हैं  ।

 I  will  not  allow  it  now.

 (Interruptions)  **

 MR.  SPEAKER:  They  are  all  our
 ##*0110 61711  you  write  to  him.

 MR.  SPEAKER:  Shri

 Mohan  Dev,
 Santosh

 THE  MINISTER  OF  FINANCE
 (SHRI  PRANAB  MUKHERJEX):

 With  your  permission  I  want  to  lay  a
 paper  on  the  Table  of  the  House  be-
 cause  I  have  to  go  to  the  other  House,

 MR.  SPEAKER:  Yes.  He  has  to  go
 to  the  Upper  House.  He  cannot  do  it
 later  on.  That  is  why  I  am  allowing
 him  to  do  it  now.

 एएए  सल्-----
 +TNot  recorded.

 “Expunged  as  ordered  by  the  Chair,
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 12.04  hrs.

 PAPERS  LAID  ON  THE  TABLE

 ECONOMIC  SURVEY,  1982-83

 THE  MINISTER  OF  FINANCE
 (SHRI  PRANAB  MUKHERJEE):  I

 beg  to  lay  on  the  Table  a  copy  of  the

 “Economic  Survey,  1982-83”  (Hindi
 and  English  versions),  [Placeq  in  t

 rary,  See  No,  LT  5681/83].

 12.05  hrs.

 MOTION  ८8.  ASSAM—Contd,

 MR.  SPEAKER:  Now  we  shall  take

 up  further  consideration  of  the  follow-

 ing  motion  moved  by  Prof.  Madhu  9a-

 ndavate  on  the  9151.0  February,  1983,

 namely  --

 “That  this  House  do  consider  the

 statement  made  by  the  Minister  of

 Home  Affairs  in  the  House  on  9151.0

 February,  1983  regarding  Assam.”

 Shri  Sontosh  Mohan  Dev.

 SHRI  SONTOSH  MOHAN  DEV  (Sil-

 char):  Mr,  Speaker,  Sir,  I  thank  you

 for  giving  me  a  chance  to  speak  on  the

 Assam  situation.  I  was  in  Assam  for

 the  last  one  month.  Unfortunately,  I

 was  very  much  shocked  to  hear  about

 it  and  to  listen  to  some  of  the  speeches
 delivered  by  some  speakers  especially

 Mr,  Atal  Bihari  Vajpayee.  ।  a5  a  mem-_
 ber  elected  from  Assam,  do  say  with

 all  record  in  my  hand  that  the  present

 carnage  in  Assam  has  been  created  by

 no  less  a  person  than  Mr.  Vajpyee  who

 is  sitting  in  this  House  as  a  national

 leader.  (Iterruptions),  This  is  a  leaf-

 let  which  has  been  publisheq  by  BJP-

 printed  one.  The  name  is  also  there,  In

 this  leaflet,  he  has  apprealed  to  the

 people  of  Assam  that,  r  am  laying

 it....(Interruptions),
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 ait  झटल  बिहारी  वाजपेयी  (नई  दिल्‍ली )
 :

 wet.  महोदय,  आप  पहले  इस

 लीफलेट को  देख  लीजिए  |

 meat  महोदय  :

 किया है  ।

 मैंने  एलान  नहीं

 up  माननीय  सद्  वह  मेज

 पर  रख  रहे  हैं।

 क  महोदय  :.  अपनी  मेज़  पर

 रख  रहे  हैं।

 SHRI  SONTOSH  MOHAN  DEV:  In

 the  Judges  Field  he  delivered  a  speech.

 In  that  speech  he  had  openly  said

 that**

 He  has  said.....(Interruptions)

 SHRI  ATAL  BIHARI  VAJPAYEE:|

 No.  Here  is  my  speech.  I  have  bYrou-

 ght  it.  The  speech  has  been  published
 in  the  Press,

 (Interruptions)

 SHRI  SANTOSH  roae  DEV:
 You  have  said  it.  You  are  denying  it.

 (Interruptions)  Not  only  that;  he  has

 इात , . ... (1८2 ाएघ0 10105) .

 MR.  SPEAKER:  Please.  Order,

 थी  अटल  बिहारी  वाजपेयी :  मेरा

 ऐसा  भाषण हो,  तो  सरकार मुझ  पर  मुकदमा

 चलाए |  मैं  अदालत  में  जाने  के  लिए

 तैयार  हूं ।

 SHRI  SANTOSH  MOHAN  1फ़:
 I  shall  face  the  consequences,  I  am

 responsible  for  what  I  say.  I  am  _  9e
 pared  to  resign.  (Interruptions)  I  shall

 resign if  you  have  not  said.  Let  there

 be  an  inquiry.  Or,  you  resign.  (Inter-

 ruptions)  Not  only  that.  In  an  open
 meeting—public  meeting  he  has  said

 that:**
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 He  has  said  it  in  the  public  meeting,.

 I  challenge.  1e  him  prove,  ।  willre-

 sign  as  a  Mmberof  Parliament  then.

 (interruptions)  These  are  two  docu-

 ments  which  have  been  published  by

 the  AASU  and  the  Assam  Gana  San-

 gram  Parishad,  which  has  been  draf--

 ted  by  r.  George  Fernandes  and  Mr.

 Vajpayee  in  Gauhati  in  Uzan  Bazar

 office  of  the  BJP.  (Interruptions)  Sir,

 I  take  responsibility  (Interruptions).

 SHRI  RAM  VILAS  PASWAN  (Haji-

 pur):  I  am  on  &  point  of  order.  [  ar

 on  a  point  of  order.

 MR.  SPEAKER:  No.

 (Interruptions)

 थी  राम  विलास  पासवान  :  यहां  एक

 माननीय  सदस्य  के  नाम  का  उद्धरण  किया  जा

 रहा  है  और  श्राप  के  पास  एसा  करने के  लिए

 प्रायर  इण्टीमेशन नहीं  है
 ।.  .  .  .  (व्यवधान )

 MR.  SPEAKER:  I  cannot  allow.  ।

 cannot  allow.

 SHRI  SANTOSH  MOHAN  DEV:

 I  want  to  say  this.  In  that  pamphlet—

 that  is  in  writing—it  was  asked,  “will

 these  people  compensate  the  chastity
 of  your  wife  and  your  grown  up  dau-

 ghters,  if  they  are  raped  anywhere  and

 everywhere?”  2rnat  is  the  wording
 used.  This  is  publicity  stated.  Not  only
 that.  The  Government  has  instigated—
 he  said—the  people  of  Assam  and  a

 particular  community,  by  that  the

 means  the  Muslims,  were  instigated
 in  1962  and  1972  when  the  Chinese
 and  Pakistani  attack  was  celebrated.

 Is  it  a  fact?  He  said  so.  Let  him  say  so,

 (Interruptions)

 SHRI  ATAL  BIHARI  VAJPYEE:;|

 No.  1  did  not  say.

 SHRI  SANTOSH  MOHAN  DEV:!

 You  are  a  ++

 (Interruptions)

 **Expunged  as  ordered  by  the  chair,
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 उत्तप्त  5. पाए  MOHAN  DEV:

 You  said  it.  You  are  a  **

 (Interruptions)

 st  मनीराम  बागड़ी  (हिसार)  :

 यह  शब्द  ये  वापस  लें  ।.  .  (व्यवधान) .  .  .

 अध्यक्ष  महोदय  :  देखिए,

 353  पहले  पढ़ ले  |

 .  .  .  (व्यवधान) ,  .  .  .

 कप

 थ्री  प्रटल  बिहारी  वाजपेयी :
 ये

 बहुत  बहादुर हैं  ।

 **  और  यहां.  बहादुरी  दिखाने

 आए  (स्प  ..  (व्यवधान)  |

 अध्यक्ष  महोदय :  देखिए  मेरी  बात

 सुनिए  ।  श्रार्डार,  काडर  ।  श्राप  बैठिये,

 ये  जो  श्रनयालियामेंटरी  वत्स हैं  ।....
 I  do  not  like.

 (व्यवधान )

 अध्यक्ष  महोदय :  पहले  मेरी  बात  सुन

 लीजिए  ।  श्राप  पहले  ही.  बोलने  लगते

 हैं  ।

 श्री.  मनोराम  बागड़ी :  श्राप  मुझे

 धमका  रहे  हैं,  धमकाना तो  उन्हं  चाहिए  |

 अध्यक्ष  महोदय  मुझे  धमकाने  भी

 दो  ।  बीच में  ही  मत  बोलिए  ।  देखिए,

 मेरी  बात  सुनिए  ।  मैं  एक  बात  बताना

 चाहता  हूं
 ।  353  में  यह  है  कि  अगर

 कोई  एनिमेशन  लगानी.  है.  .  .  .

 भी.  जगदीश  टाइटलर  (दिल्‍ली

 सदर ):  जो  सच्चाई है,  वही ये  बोल

 रहे  हैं
 ।

 **Expunged  as  ordered  by  the  Chair.
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 श्री  रशीद  मसूद  (सहारन  पुर)  ॥

 सच्चाई  है,  तो  उस  के  लिए  पहले  नोटिस

 देना  चाहिए |

 2  ह  परसन  daity  द्

 [-  dale  -

 righ  dye  ।  -

 प्रत्यक्ष  महोदय :  देखिए  हरेक  मेम्बर

 को  हक  है,  जो  बात  वह  कहना  चाहता

 है  वह  रूपों  के  भ्रनुसार कहे
 |

 (व्यवधान)

 mera  महोदय :  कोई  श्रनपालिया-

 मेंटरी  चीज़  रिकार्ड  पर  नहीं  जानी  चाहिए  ॥

 The  unparliamentary  words  should

 go.  Furthermore,  if  there  are  any
 valid  objecaions,  the  rules  are  there.  -

 at  बाबा, स्यों  नहीं  बोलने  देते हो  ?

 (व्यवधान )

 __..
 अध्यक्ष  महोदय :  देखिए  आप  353

 में.....

 (व्यवधान )
 MR.  SPEAKER:  Why  are  you  intese

 rupting  me?  Sir  down,

 (Interruptions)

 अध्यक्ष  महोदय :
 आप

 तो  बूढ़े  आदमीह, हैं;
 ara

 भी  इस  तरीके  से  बोलते हैं  ।

 (व्यवधान )

 अध्यक्ष  महोदय :  श्राप  रूल  353

 को
 देख  कर  के,  अपनी  सीमा  में  रह  कर

 बोलिए |

 (व्यवधान)

 महोदय,  मैं  एक  सवाल  उठाना  चाहता  हूं.
 तनना

 mere ae
 ”

 कलम
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 [श्री  मनीराम  बागड़ी ]

 एक  तो  श्रसंसदीय  शब्द  होता है  ।  एक

 किसी  कों  गाली  देना  है  ।  वह  चार्ज है  |

 क्झ  महोदय  :  मैंने  कह  दिया  है,

 वह  नही  भरा  सकता ।

 शो  मनीराम  बागड़ी  :  प्रगर  किसी  को

 श्रेय  महोदय
 :  कैसे

 कहू  देगा, वह

 सहीं कह  सकता  है.  ।

 थी  मनोराम  बागड़ी  :  नगर वह  कह

 देगा  तों  क्या  श्राप  उसकों  एक्स पंज  करोंगे

 या  पह  वापस  लेगा  ?

 अध्यक्ष  महोदय:  चोर,  डाक्‌  किसी  को

 कोई  नहीं  .कह  सकता  |

 (व्यवधान )

 थ्रो  मनोराम  बागडोर  :  यह  तो  इन्हें

 'बैलेंस  लेना  चाहिए  .  .  .  ,  (व्यवधान)  .  .

 SHRI  SONTOSH  MOHAN  DEV:

 ‘This  is  a  forum  where  we  should  speak

 treely.  The  tragedy  is,  while  others

 1ra  speak  in  public  if  I  speak,  some-

 thing,  it  becomes  unparliamentary,
 He  can  go  on  speaking  in  AsSam  every-

 ‘where  and  instigate  people.  But  if  I

 come  and  take  resort  to  this  House

 and  try  to  explain  the  actual  atmos-

 phere  in  which  he  has  talked  ।  ar

 told  ।  ar  at  fault.  This  is  the  trage-

 dy.  You  should  not  stop  me.  I  take

 responsibility  for  whatever  I  say.

 you  to MR.  SPEAKER:  ।  asked

 speak  within  limits.

 SHRI  SONTOSH  MOHAN  DEV:

 xa  is  burning  and  everybody...

 MR.  SPEAKER:  फ़e  want  to  give  a

 -  touch.

 पब  ड्राप  ठिये  ।

 FEBRUARY  22,  1983

 |
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 at
 राम  विलास  पासवान

 :  सर,

 मैं  आपसे  आग्रह  करूंगा कि  कल  से  इस  पर

 डिबेट चल  wt  है  श्राप  इस  डिबेट  को

 स्पोर्ट् मत  होने  दीजिए।  सदन की  नेता

 यहां  बैठी हैं हैं.  ये  अपने  मेम्बरों को  रोक

 सकती  हैं ।

 (व्यवधान )

 srr  SONTOSH  MOHAN  DEV:

 Sir,  this  is  a  leaflet,  which  has  been

 published  by  AASU  and  the  Jansang-

 gram  Parishad,  distributed  freely  all

 over  Assam,  In  that  leaflet  the  heac-

 line  is  “How  to  Stock  Elections’’,  In

 that  election  strategy  they  have  given
 instructions  to  their  cades  to  burn

 bridges,  cut  roads  and  destroy  ballot

 boxes,  not  only  that,  they  said:  you
 set  fire  in  one  area  and  you  inform  the

 fire  brigade  to  go  to  the  other  area,
 This  is  how  in  Gohpur  the  CRP  could
 not  reach  the  viliage,  because  the

 bridges  were  burnt  by  the  AASU  and

 the  jJansangram  Prishad.  Now  my

 charge  against  the  Government  js  that

 when  90s0  and  the  Jansangram  Pari-

 shad  went  there  openly,  distributing

 leaflets,  inciting  people,  which  resul

 ted  in  the  death  of  hundreds  of  people

 belonging  to  the  linguistic  and  reli-

 gious  minorities  why  is  it  that  aasr

 and  the  Jansangram  Parishads  are  not

 declared  illegal  bodies?  If  you  can  do

 it  in  the  case  of  MNF,  why  not  here?

 The  Prime  Minister  has  stated  that

 the  door  is  open,  We  do  agree  that  the

 door  is  open.  When  the  representative

 bodies  of  all  political  parties,  excep-

 ting  the  Jansangh  and  the  BJP,  say  let

 there  be  dialogue  with  them,  let  there

 be  discussion,  It  has  been  proved  from

 the  records—the  all  India  papers  give

 some  record,  but  I  have  records  collect-

 ted  from  the  Election  Commission  of

 Assaro—that  in  Cachar  65  to  75  per

 cent  of  the  electors  voted;  in  Goalpata

 it  was  50  to  60  per  ecnt.  t  Gauhati..,

 One  hon,  Member?  It  is  all  bogus.

 SHRI  SONTOSH  MOHAN  आ  ।

 am  speaking  from  records.  Assam

 consists  of  126  constituencies,  and  nob
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 all  -  ae  urban-based  towns,

 where some  handful  of  people,  with  the

 करहा 01 + 068  »national  -parties  and

 some  “Government  officials,  are  trving
 to  create  trouble.

 When  the  Prime  Minister  went  to

 Assam,  the  people  there  said:  we  want

 protection  from  the  BSF  and  CRP,  but
 not  from  the  Assam  Police.

 Why  it  is  being  said?  It  is  because

 the  Government  officials  and  the  Assam

 police,  a  smal]  portion  of  it,  are  not

 behaving  well.  ।  am  very  sorry  for  it.

 But  we  must  take  into  consideration
 the  present  situation  of  Assam.

 Sir,  I  do  not  want  to  dwell  too  much
 on  this.  All  that  I  want  to  say  is  that
 if  you  want  to  put  Assam  in  its  proper

 perspective,  if  you  want  to  control  the

 present  situation  after  the  popular
 Government  is  formed,  you  must  not

 only  ban  AASU  and  Gana  Sangram

 Parishad,  but  also  ban  the  BJP  and

 the  Janata  who  are  going  and  training
 them  in  Assam.  We  must  be  very

 courageous.  (Igterruptions).  Let  him

 Say  whatever  he  wants  to  say.  Now
 the  Delhi  people  have  ousted  him,  and

 he  hag  taken  this  stand  here.

 (Interruptions.)

 Sir,  I  do  not  want  to  say  more,  but

 I  only  appeal.  I  am  grateful  to  the

 Prime  Minister  for  she  hag  visited  all

 the  affected  areas,  she  has  met  the

 people  there  and  she  has  done  reha-

 bilitation.  But  rehabilitation  and  other

 things  must  be  done  on  a  war  footing.
 And  today  the  Army  and  the  BSF  must

 be  employed  there  because  the  Admi-

 nistration  there  is  in  such  a  bad  shape

 that  they  will  not  be  able  to  restore

 normalcy,

 I.do.nog.want  to  say  anything  more.

 ”  grateful  to  this  august  House  and

 the  Members.who  have  participated  in

 this  debate,  and  I  ain.  also  thankful  to

 you,  But.  again  I  would  say  that  what

 Lsaid  today  here,  I.stand  by  11. कात,  ।

 will.face  any  ...consequence.  But.  let

 him.  also.proye;that  1  wrong.

 Motion:  te,  -
 |
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 THE  PRIME  MINISTER  (SHRIMATI
 INDIRA  GANDHI):  Sir,  I  did  not  want
 to  intervene  in  this  debate.  All  ‘the

 points  that  could  have  been  made  have
 been  made  from  both  sides.  [  have

 been  so  deeply  anxious  about  -

 whole  question,  and  today  my  heart  is

 so  full  of  sorrow  that  I  can  hardly

 speak.  Every  life  that  is  lost,  whoever

 it  may  be,  hurts.  We  can  find  no

 words  of  comfort  for  the  people  I  have

 seen  in  the  varicus  camps.  I  have

 visited  camps  in  which  there  were

 Assamese  people  only,  camps  in.  which
 there  were  tribals  only,  camps  in  which

 there  were  minority  communities
 and  -in  some  they  were  mixed.  But  if

 I  have  got  up,  it  is  because  my  name

 has  been  quite  unnecessarily  brought
 into  this  debate.  The  Opposition  was

 very  excited  just  now.  I  do  not  know

 what  these  documents  are,  I  do  not

 know  whether  they  are  accurate.  But
 I  do  not  know  that  such  opinions  have
 been  expressed.  They  have  appeared
 in  newspapers.

 they  were  also  repeated  to  me  by  the

 Assamese  as  well  as  others  when  ।

 went  to  Assam.  ।  dठ  not  know  who
 has  propagated  such  ideas.  But  the

 talk  of  blood  bath  and  other  such  pro-
 vocative  pronoynecements  gre  current

 amongst  the  people  there,

 I  shall  first  dispose  of  some  of  the

 small  points.  lt  seems  that  Sr

 Vajpayee  is  much  concerned  about  the

 clothes  I  wear.  I  might  inform  him

 that  I  am  deeply  committed  to  each

 group  in  India  maintaining  its  cultural

 and  other  identity  and  from  that  point
 of  view,  in  order  to  show  that  we  do

 not  consider  that  one  dress  is  superior
 to  another  or  more  beautiful  than  an-

 other,  I  have  been  wearing  the  costum-

 ers  of  different  sections  as  far  a3  pos-

 sible,  I  have  been  wearing
 Mekhala  not  just  when  I  went  for  the
 Assam  election,  but  since,  1955,..:11  not

 earlier,  I  have  worn  it  in  Delhi,  .  1

 have  worn  it  inside  Parliament  and)  1

 have  worn  jt  in  foreign  countries  as  I

 have  worn  the  Garodress  the  Jammu
 dress  and  various  other  costumes  de-
 pending,  of  course,  on  the  climate  and
 the  occasion.  It  was  also  said  that  ?

 Some  I  have  read  end.—~
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 made  a  speech  in  Bengali.  If  1  knew

 Bengali  well  enough,  I  would  have

 spoken  in  Bengali,  but  unfortunately

 ।  don’t,  So,  when  one  section  of  the

 public  said,  ‘Please  speak  in  Bengali’

 I  spoke  one  sentence  saying  that  ‘I

 can  understand  Bengali,  bit  I  cannot

 speak  it  well  enough,  so  I  shall  speak

 in  Hindi’.  That  was  the  extent  of  mny

 Bengali  speech.

 So  far  as  the  ending  of  the  speech  is

 concerned,  ।  d०  vary  the  ending

 of  my  speeches  depending  on  what  the

 people  will  respond  to,  I  have  tried

 hard  to  get  people  to  respond  to  Jai

 Hind  in  some  parts  of  the  country.

 They  do  not  always  do  so.  So,  you  have

 to  say  what  they  will  respond  to.  Usu-

 ally,  in  my  meetings  in  Tamil  Nadu—lI

 must  say  I  do  not  approve  of  their  unti-

 Hindi  Policy  but  I  do  approve  of  en-

 couraging  all  our  different  State  lan-

 guages—in  Tamil  Nadu  ।  say  ‘vana-

 kam’.  In  all  States  if  1  happen  to  know

 some  local  words  I  try  to  use  them.  In

 Assam  I  also  said  ‘Namaskar’  in  some

 places  ‘vande  mataram’  in  others.  In

 some  places  1  shouted  Jai  Hind.  In  one

 place  I  felt  that  a  section  of  women

 whol  had  been  told  under-

 stood  Hindi,  did  not  seem

 to  be  understanding  a_  single

 word,  So  to  create  a  sort  of  rapport
 I  said  ‘khuda  hafiz’.  I  do  not  think  that

 there  is  anything  wrong  in  my  saying
 this.  In  the  Khasi  hills.  I  say  ‘God

 bless  you.’  That  is  what  they  say  and

 I  respond.  This  is  not  political  in  any

 way.  If  we  want  to  encourage  our

 people  and  want  them  to  feel  one  with

 us,  we  have  to  adopt  some  of  their

 phrases  and  do  other  things  which

 would  make  them  more  conscious  of

 dur  unity  and  assure  them  that  it  is

 aot  a  unity  of  unequals.  All  people
 have  an  equal  right  to  their  language,
 their  costume  and  customs  and  their

 culture,

 Then,  I  think  some  hon’ble  member

 has  accused  me  of  saying  that  nobody
 would  be  sent  out.  I  have  said  no  such

 thing.  I  reiterated  what  I  have  often
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 stated  and  which  hag  been  my  offer

 to  the  students  even  when  I  met  them

 in  Dispur.  That  1971  would  be  not  the

 cut-off  point  but  a  starting  point  and

 thereafter  we  could  peacefully  discuss

 what  else  could  be  done.  That  has  been

 my  consistent  stand  and  the  base  for

 the  talks  that  have  been  held,  I  have

 pointed  out  to  the  students  and  in

 some  of  my  meetings  the  great  dificul-

 ty  of  moving  large  populations.  re

 haps,  you  have  read  what  has  recently

 happened  in  an  African  country.  S०  ।

 asked  where  will  we  put  these  people?

 One  cannot  just  announce—]  am  going

 to  send  these  people  out,’  Where  will

 they  go?  Which  State  in  India  will  ac-

 cept  them,  which  country  outside  India

 wil]  accept  them?  This  15  the  question
 which  I  posed  to  the  students  and  at

 that  {ime  they  agreed  with  me  that  it

 is  a  major  human  problem.  I  also

 said  that  those  children  who  are  born

 here,  and  1  think  our  Constitution  ae-

 clares  that  those  who  are  born  after

 1950  (since  the  Constitution  was  made)

 are  Indian  citizens  and  we  cannot  send

 them  out.  I  have  said  nothing  beyond
 that—what  I  have  been  consistently

 saying  either  in  the  House,  to  the  agi-
 tators  or  anybody  else.  But  it  is  true

 that  the  minorities,  and  they  are  not

 only  religious  minorities,  there  are  also

 linguistic  minorities,  there  are  Nepa-

 palese,  there  are  the  tea  yarden  labour-

 ers  and  above  all  the  plains  tribals,

 All  these  people  were  greatly  frighten-
 ed  not  just  now  after  the  massacre  but

 throughout  these  years,  and  their  fears

 have  been  increasing.  The  13181715.0  tri-

 bals  have  been  coming  to  see  me  off

 and  on  for  the  last  two  years  to  say—
 for  God’s  sake  take  us  out  of  Assam,
 make  us  a  separate  State,  give  us

 Union  Territory,  do  anything  you  like,

 but  please  do  not  leave  us  with  these

 people.  This  is  the  atmosphere  that
 has  been  growing,

 Just  now,  my  friend  spoke  about  re-

 tee8  who  have  gone  to  West  Bengal.

 Yesterday  I  had  a  long  telegram  from

 the  Chief  Minister  of  Arunachal.  Ne-

 palese,  tea  labour  and  others  have
 crossed  over  to  Arunachal,  so  he  56

 quests  our  help  to  sort  out  this  prob-
 lem  and  see  how  to  look  after  them.

 res
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 He  is  concerned  because  he  does  not

 have
 the  facilities,

 There  is  much  debate  on  the  calling
 of  the  elections,  I  do  not  want  to  go
 into  this  matter  now.  It  has  been

 adequately  replied  to.  ।  sa  only  re-

 mind  hon'ble  Members  opposite  that

 violence  was  growing  in  Assam  even

 before  the  elections.  Year  by  year,  it

 was  growing.  There  were  Many  mur-

 ders.  There  were  threats  to  officials

 who  went  from  other  parts.  There  was

 sabotage.  A  large  number  of  people
 who  belong  to  different  religions  and

 different  ethnic  groups  felt  threatened.

 What  is  equally  serious  is  that  the  agi-

 tators  are  trying  to  inculcate  such  feel-

 ings  in  their  neighbouring  States  also,

 These  are  all  border  States  and  you
 can  realize  how  dangerous  the  security

 Position  of  India  can  be  if  such  atti-

 tudes  permeate  into  these  other  States,

 the  tribals  States,  namely  that  only

 local  people  can  stay  and  cverybody
 else  should  go  out?  Actually  one  of

 the  issues  the  plains  tribals  raised  was

 “Who  are  the  Assamese?  We  are  the

 original  people  who  lived  here.  They

 have  come  from  outside.”  These  are

 not  my  words.  These  are  their—

 “They  have  Come  from  outside  and

 pushed  us  in  the  jungle  and  in  the

 hills.”  Of  course  this  is  true  of  all  Adi-

 vasis  and  not  only  in  Assam,  the  adi-

 vasis  are  the  original  inhabitants  of

 this  country,

 Even  now,  officials  are  not  allowed

 to  work.  It  is  not  true  to  say  that  no

 Assamese  wanted  to  cooperate  in  the

 elections  or  before.  I  know  many  who

 did  cooperate.  But  they  have  to  think

 of  their  children  and  their  families.

 When  they  were  threatened,  ‘if  you  do

 this,  well,  you  will  not  escape  and  your

 family  will  not  escape’,  you  know,

 normal  persons  will  think  ten-times

 before  they  give  cooperation  or  go  to

 cast  their  votes.  Unfortunately,  this

 has  sometimes  happened  in  other  parts
 of  India  also.  Sometimes  people  who

 are  considered  weak  like  the  Harijans,
 I  have  seen  with  my  own  eyes  that  be

 Cause  some  voted,  they  were  beaten

 up.  Now,  if  this  sort  of  thing  takes

 place,  it  is  not  a  fair  judgment  on  what

 the  Assamese  wanted  to  do.

 I  know  that  the  Assamese  people  are

 greatly  agitated.  My  friend  here  has

 Said  something  which  seems  to  have

 offended.  I  am  sure  he  did  not  mean  to

 Offend  anybody.  He  was  talking  to  me

 yesterday  in  the  plane.  How  full  his

 mind  was  and  his  heart  of  the  tragic
 situation  in  his  State.  But  before  elec-

 tions,  Names  were  being  struck  ०

 without  verification,

 Now  we  have  offered  tribunals.  We

 have  offered  several  suggestions  to  find

 some  way  out—it  may  be  not  totally

 satisfactory.  In  such  a  situation,  you
 cannot  satisfy  everybody.  But  let  us

 try  and  find  a  way  which  is  least  dis-

 ruptive  of  Assam  :nd  least  harmful

 to  the  Assamese  or  to  any  of  the  others
 concerned,  But  because  the  agitators
 did  not  want  their  officers  to  cooperate
 with  us,  even  at  that  stage  the  steps
 which  could  have  been  taken  at  the

 border  could  not  be  pursued.  But  all

 that  was  neglected  and  could  not  be

 done.  From  the  Centre,  we  tried  our

 best.  But  we  have  to  depend  on  local

 officials.  If  local  officials  do  not  co-

 operate  with  the  Centre,  then  work
 cannot  be  done.

 It  was  the  same  with  development.
 When  प  met  the  students  and  others  in

 Dispur,  they  complained  of  insuffici-

 ent  development.  It  is  true  that  Assam.

 other  hill  areas  in  the  U.P.  and  else-

 where  are  more  economically  back-

 ward  because  of  lack  of  communica-

 tions  and  various  reasons,  We  have  to

 make  up  for  lost  time.  Immediately,  I

 spoke  to  various  public  sector  people.
 I  spoke  to  our  Finance  Minister  and  to

 private  industrialists  that  even  if  it

 caused  some  loss,  they  should  put  up

 something  in  Assam.  Some  _  people
 agreed,  But  then,  the  violence  started

 and  the  agitators  tried  to  stop  the  oil.
 So  the  industrialists  said,  “How  can  we

 put  up  an  industry  in  Assam?  Tomor-

 row,  they  may  burn  the  factory;  they

 may  tell  the  workers,  “don’t  work  or

 don’t  allow  goods  to  come  out.  How  can
 we?”  So,  what  development  could  have
 been  taken  up  was  also  hampered,
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 As  we  know,  the  Voters  List  now

 used  in  the  1978  list  when  Members

 from  .Assam  were  elected  either  to  this

 House  or  that  House.  They  did  not

 complain  in  1978  that  they  would  not

 be  elected  because  the  list  is  incorrect.

 My  colleague,  1171.0  Mukherjee  has  ex-

 plained  how  the  devision  to  have  the

 elections  was  taken.  I  do  not  want  to

 go  into  the  points  that  have  been

 raised.

 SOME  HON.  MEMBERS:  Mr.

 Mukherjee  has  not  spoken  here.  1८

 might  be  in  the  other  House.

 SHRIMATI  TNDIRA  GANDHI:

 Well,  he  has  said  it  publicly,  This

 matter  wag  raised  by  Shri  Vajpayee

 when  we  met  the  leaders  of  the  Oppo-

 sition  171  another  connection,  At  that

 time,  as  I  was  replying,  some  repre-

 sentatives  of  other  Opposition  parties

 confirmed  what  we  have  said.

 श्री  मनीराम  बागड़ी  (हिसार):  लेकिन

 1966  तक  विद्याथी’  मान  रह  थे  ।  आप

 1971  का  कह  रह  थे  ।  आर  क्या  भयाअ्म

 सन्‌  1965  का  मान  रह  थे
 ।

 झगड़  यही

 से  खत्म  हुआ
 ?

 मालूम  कि  मान  रह  थे,  क्योंकि  यह
 चीज

 कभी  स्पष्ट  नहीं  हड्ड  ।

 श्री  मनीराम  बागड़ी:  आप  से  मांग  रहे

 थो  ॥

 अकरा  गांगो:

 नहों  वो

 |  क्योंकि  मेरी  बात
 ताो

 दिसपुर

 ब  नि  भाव  मी  उन  सो  चढ़ी  न
 1

 The  elections  were  held  to  uphold

 our  Constitution.  1  was  ०  constitu-

 tional  obligation.  In  the  present  situa-

 tion,  ०  ?  friend  there  has  said,  all

 sections  have  suffered.  Some  may
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 have,  suffered  more..and  some_a  little
 less.  All  have  sufferes.  tna  than

 that  it  is  the  State  which  has  ी  flered.

 This  is  the  attitude  which  is  alienat-

 ing  the  people  from  the  State.  Assam

 was  a  big  State,  It  could  have  stayed
 a  big  State.  But  some  how,  one  by  one,

 people  wanted  to  separate  and  a  situa-

 tion  was  created  in  which  we  had  to

 come  to  some  understanding  with  these

 different  groups,

 Now,  another  20r  ।  made  at  my

 meetings  and  at  the  meeting  where  I

 said  Khuda  Hafiz,  that  I  regard  all

 the  people,  especially  young  people,  in

 Assam  as  my  children.  Even  those  who

 are  angry  with  me,  even  those  who

 are  following  a  path  with  which  ]  d०

 not  agree  and  which  1  consider  is

 wrong,  I  consider  them  my  children

 and  therefore,  I  cannot  disown  them  or

 Say  that  we  51151]  have  nothing  to  do

 with  them.  We  must  continue  to  find

 a  way.  At  every  meeting,  whatever  its

 composition,  I  mace  the  point  that  we

 must  continue  to  try  and  bring  them

 around  to  peaceful  talks  and  try  to

 create  an  atmosphere  in  which  all  can

 meet,

 Even  on  the  question  of  foreigners,
 1  had  told  them  that  it  can  be  solved,
 if  they  remain  peaceful  and  do  not

 raise  a  hue  and  cry.  When  such  a  hue

 and  cry  was  raised,  immediately,  Ban-

 gladesh  said,  “We  will  not  take  back

 even  the  post-1971  people.”  1  this

 matter  had  been  dealt  with  in  a  cool

 and  collected  manner,  may  be  we  could

 have  found  a  way  out.  In  all  our  talks

 with  them,  we  have  assured  them  that

 we  are  deeply  concerned  about  the

 preservation  of  their  culture,  their

 identity  and  how  to  expedite  develop-
 ment  in  the  region,

 To  come  back  to  the  elections,  it  is

 the  democratic  right  of  all  citizens  to

 be  allowed  to  vote.  We  did  not  stop
 voters  there,  others  stopped  them.

 Somebody  has  remarked  that  the  elec-

 tions  were  held  at  gun-point,  The
 elections  were  not  held  at  gun-point to
 ask  peOple  to  vote.  The  guns  were

 pointed  at  the  people  who  were  coming
 to  vote  by  those  who  did  not.  want
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 them  to  do  so.  Some  of  the  Opposition

 people  there  and  some  of  the  agitators

 were  the  ones  who  were  trying  to  do

 things  at  gun-point.  We  did  no  such

 thing,  But  unfortunately  there  were

 some  groups,  whatever  their  motiva-

 tions,  who  threatened  and  finally  this

 led  to  violence  on  this  tragic  scale.

 The  question  is:  can  any  group  any-

 where  in  India,  no  matter  what  their

 grievances,  hold  the  country  to  ran-

 som?  Can  any  group  say,  “Our  de-

 mands  have  not  been  fulfilled  and  be-

 cause  you  are  not  fulfilling  our  de-

 mands  we  will  not  allow  you  to  have

 the  clections  or  we  will  not  allow  you

 to  do  something  else”—there  are  plenty
 of  demands;  every  group  has  a  demand;

 many  of  them  gre  justified  demands

 but  we  cannot  fulfil  them  because  of

 lack  of  resources  or  for  some  reason.

 The  country  wil]  go  to  bits.  If  we  can-

 not  hold  together,  we  cannot  meet  the

 real  challenges.  But  for  the  atmos-

 phere  of  terror,  many  more  Assamese

 as  well  as  others  would  have  voted  and

 cooperated  in  every  way.

 Another  question  which  arises—-[  do

 not  know  what  Sbri  Atal  Bihari  Vaj-

 payee  and  others  have  said  about  it.

 Have  they  condemned  the  violence

 that  is  taking  place?

 at  मनोराम  बागडोर:  दानों तरफ  से  सर-

 कारी  हा  या  गर-सरकारी हा  |

 SHRI  ATAL  BIHARI  VAJPAYEE:

 I  do  not  want  to  interrupt  the  Prime

 Minister.  We  addressed  a  meeting  at

 Gauhati  Judges  maidan  and  the  speech

 has  been  reported.  I  would  like  to

 quote:

 “Addressing  a  mammoth  rally  esti-

 mated  at  over  25,000  here,  this  after-

 noon,  at  the  Judges  field,  the  leaders

 also  appealed  to  the  people  of  Assam

 to  shum  violence  at  all  cost  and  to

 continue  with  their  non-violent  move-

 ment  and  non-cooperation  with  the

 Government.”

 1e6  her  call  for  a  report  from  the  Gov-

 ernment  of  3e  about  my  speeches,
 Let  her  call.  for,  थ  इए:
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 SHRIMATI  INDIRA  GANDHI:

 Never  mind,  I  did  not  take  your  name

 or  anybody’s  name.  I  am  expressing
 the  general  feeling  there.  Wherever  I

 went  people  mentioned  this.  How  is  it

 that  those  who  support  the  agitation  do

 not  condemn  the  violence.  I  have  my-

 self  asked  some  opposition  people  at  a

 much  earlier  period  before  there  was

 any  question  of  elections.  Then  they

 claimed  that  there  was  no  violence.

 But  we  had  the  list  of  the  people  kil-

 led.  At  that  time,  they  were  mostly
 officials.  I  did  not  get  a  reply  at  that

 time  either.  That  was  at  least  a  year
 ago.

 But  today  1  do  not  want  to  dwell  on

 all  these  matters  because  I  fee]  that
 we  must  avoid  all  types  of  acrimony.
 The  first  consideration  is  the  safety  of

 all  those  who  are  menaced.  We  must

 ensure  that  relief  is  adequate  and  rea-
 ches  all  affected  peaple.

 Why  did  the  tribals  react?  Their
 areas  are  rather  cut  off  and  the  agita-
 tors  came  and  oaroke  the  bridges.  So,
 whatever  little  did  trickle  through,
 would  take  even  more  time  to  reach
 them.  The  bridges  were  broken,  it  is
 true.  They  should  be  repaired.  Some
 of  them  have  heen  quickly  repaired,
 for  people  to  be  able  to  get  across,

 We  must  help  to  rehabilitate  those
 who  have  lost  their  all.  We  must  ex-

 press  our  sympathy  for  them  and  the

 agony  of  our  hearts  for  the  parents
 whose  children  have  died,  for  the  chil-
 ren  whose  parents  have  died  and  those
 who  have  lost  all  their  worldly  posses-
 sions.  We  must  cooperate  in  creating
 an  atmosphere  more  conducive  to  har-

 mony  and  peace.

 Many  new  cornmmunal  organisations
 have  cropped  up.  I  do  not  want  to

 mention  names.  But  1  do  put  it  to  the
 House  that:  Can  these  strengthen  ei-
 ther  the  majority  community  or  our
 various  minority  communities?  They
 can  only  aggravate  an  extremely)  deli-
 cate  and  difficult  situation.  2०e  are
 some  of  the  matters  which  we  have  to
 consider  immediately.
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 I  am  sorry  that  some  people  have

 attributed  motives  that  we  wanted  to

 win  the  elections.  Naturally,  every

 political  party  wants  to  win  elections.

 ।  10  something  natural.  But  ।  have  al-

 ways  said  that  that  is  not  the  most

 important  thing.  But  the  important

 thing  is  how  the  elections  are  fought,

 the  important  thing  is  that  the  country

 is  higher  than  any  party.  The  coun-

 try  is  higher  than  any  movement  also

 or  any  of  us  here.  This  is  what  I  say.

 So  let  us  try  to  strengthen  this  spi-
 rit  of  unity  and  nationalism,  Those

 who  have  struggled  for  freedom  can

 understand  when  there  is  a  danger  to

 freedom  when  there  is  a  danger  to

 unity.  The  freedom  movement  bound

 us  together.  Now  the  dangers  are  no

 less  and  we  need  the  same  spirit
 to  hold  us  together.  And  we  know  how

 quickly  it  can  be  damaged  and  weak-

 ened.

 I  spoke  about  nationalism.  ।  51100.0

 like  to  make  it  clear  that  I  am  not  re-

 ferring  to  any  chauvinistic  or  narrow-

 minded  nationalism  but  one  that  can

 keep  us  together,  that  can  strengthen

 different  communities,  groups,  sections
 of  people  who  live  in  India  and  take

 us  on  to  an  internationalism  where  we
 can  together  solve  national  as  well  as

 international  problems.

 I  do  hope  that  this  1:Jouse  will  look
 at  these  points  and  create  an  atmos-

 phere  of  cooperation.

 थो  मनोराम  बागड़ी:  क्या  आप  आसाम  के

 सवाल  को  राष्ट्रीय  स्तर  पर  हल  करने  पर

 विचार  करेंगे  ?  अकेले  आसाम  पर  ही  बड़न
 न  डालकर  ,समझे  राष्ट्र  का  सवाल  बना  कर

 के  आप  इसका  हल  डूंढनी  पर  विचार  करगे?

 THE  MINISTER  OF  HOME  9

 FAIRS  (SHRI  ए.  ।  5लिए:  I  am

 grateful  to  the  Hon.  Members’  who
 have  participated  in  the  debate.  ।

 though  they  were  forceful  in  making
 their  points,  by  and  large,  the  debate
 was  not  acrimonious.  Everybody  was
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 sorry  for  the  bloodshed  which  has  tak-

 en  place.  They  wanted  peace  to  be

 restored  and  the  relief  works  to  be

 started.  Having  said  that,  1  would

 now  like  to  deal  with  some  of  the

 points  which  the  hon.  Members  of  this

 House  have  made,

 It  is  not  as  if  the  elections  have

 started  the  violence.  Since  the  start  of

 the  agitation  in  Assam  in  1979,  there

 has  been  considerable  escalation  of

 violence.  More  than  350  persons  have

 los,  their  lives  in  mob  violence  and

 police  firings.  There  was  also  spurt  in

 extremist  activities.  Therefore,  it

 would  not  be  correct  to  say  that  it  is

 the  election  alone  which  is  the  cause

 of  this  violence  today.

 Prof.  Madhu  Dandavate  had  many

 points  to  make.  He  said  that  the  elec-

 tions  were  conducted  at  the  point  of

 guns  and  bayonets,  he  also  said  that

 there  was  strict  censorship  in  Assam.

 the  electoral  rolls  were  not  revised  and

 the  use  of  government  machinery  to

 interfere  with  the  elections  was  there;
 he  also  mentioned  the  Railway  Minis-

 ter’s  name  and  inate  certain  allega-
 tions  against  him.

 PROF.  MADHU  DANDAVATE  (Ra-

 japur):  The  present  Railway  Minister.

 SHRI  ?.  ८.  जाए लार:  You  were  also

 one  of  the  Railway  Ministers.

 As  fare  as  theSe  points  are  concerned,
 I  would  like  to  say  that,  as  has  been

 clarified  by  the  hon.  Prime  Minister,
 we  had  to  send  Force  but  no  army  was

 deployed  for  use  मं  elections,  and
 whatever  Force  was  sent  from  here

 was  with  the  consent  and  permission
 of  the  Election  Commission,  and  that

 Was  necessary  because  the  local  ad-
 ministration  and  the  pclice  force  were

 inadequate  to  meet  the  problems  cf
 the  situation.  ]  would  also  like  to

 point  out  that,  as  far  as  CRPF  and
 BSF  are  concerned,  we  must  realise
 that  they  are  working  in  every  difficult
 conditions.  Even  in  riots  where  the
 CRPF  and  BSF  had  been  deployed

 recently  to  Meerut,  the  role  of  the
 CRPF  was  appreciated  not  only  in
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 Meerut  by  the  people  there  but  also  by
 some  of  the  hon.  Members  while  the

 role  of  the  PAC  was  criticised,  There-
 4  fore,  by  and  large,  in  very  difficult

 conditions,  the  orrr  and  BSF  were

 there.  They  were  instructed  right  from

 the  beginning  to  use  restraint  and  not

 to  use  force  unless  there  was  violence

 or  unless  there  was  the  question  of  self-

 defence,  Therefore,  I  would  like  to  say
 that,  as  far  as  police  firing  is  concern-

 ed  it  has  taken  place  only  to  meet  the

 situation  of  mob  violence  or  to  safe-

 guard  the  candidates  or  to  safeguard
 the  polling  booths  or  to  safeguard  the

 bridges  from  being  burnt,  etc.,  and  the

 toll  of  those  persons  who  have  died  cn

 account  of  police  firing  is  about  125.

 As  far  as  the  other  things  are  con-

 cerned,  the  other  emotions  crept  into

 the  picture  later  on,  and  on  account  of

 this,  the  number  of  deaths  is  rising

 every  day  and  no  figure  is  yet  final,

 But  according  to  our  information,  apart

 from  police  firing  and  use  of  force,

 about  800  people  have  died  so  far.  But

 the  bodies  are  being  recovered  and  we

 do  not  have  the  final  figure.  These  are

 all  on  account  of  the  passions  genera-
 ted  later  on.

 Therefore,  I  would  like  to  put  a  clear

 picture—  that  as  far  as  the  force  was
 :

 concerned,  they  were  not  used  to  force

 anybody  to  go  to  the  polling  booth  or
 ।  (०  force  any  candidate  to  file  his  nomi-

 nation,

 Only  when  it  was  necessary  they  used

 the  force.

 As  far  as  the  electoral  rolls  revision

 is  cocerned  Government  have  ए ९11

 making  earnest  and  sustaind  efforts

 to  find  an  amicable  solution  to  this

 problem.  7e  haq  always  taken  the

 stand  that  a  solution  to  this  problem

 has  to  be  found  within  the  frame-

 work  of  the  constitution  and  the  laws

 and  national  commitments,  interna-

 tional  obligations  and  agreements  and

 have  to  be  regarded  from  the  human!-

 tarian  considerations  also.  People  can-

 _not  be  departed  arbitrarily  but  only

 ‘after  following  the  due  process  of  in-
 quiry  as  per  law.  This  has  been  our

 stand  right  from  the  beginning  and  as

 far  as  this  stand  is  concerned,  we  still

 stand  by  this  commitment.

 As  far  as  the  foreigners  issue  is  cOn-

 cerned,  we  are  prepared  to  1९501€ 11,
 but  it  will  have  to  be  done  within  the

 framework  of  these  which  I  have  just
 now  mentioned.

 As  farasthe  leaders  of  Assam  agi-
 tation  are  concerned—because  yester-

 day  when  I  used  the  word  ‘agitators,’
 it  was  not  appreciated  or  liked,  there-
 fore  I  would  like  to  call  them  the
 leader  of  the  Assam  agitators—They
 agreed  at  one  point  of  time  that  what-
 ever  is  the  cut  off  date,  as  faras  this
 thing  is  concerned,  thy  are  in  agree-
 ment  with  this,  Thn  you  also  remem-
 ber  that  at  one  point  of  time  er  at
 many  points  of  time,  the  suggestion
 of  appointing  Tribunals  came  from
 one  of  our  esteemed  collea-
 gues  who  belongs  to  the  Janata  Party
 itself,  Mr.  Ravindra  Varma  and  we
 have  agreed  to  this  situation.  Even

 during  the  talks  we  agreed  that  we  are
 prepared  to  appoint  Tribunals  and  as

 the  Prime  Minister  has  pointed  out,
 had  the  atmosphere  been

 conductive,
 the  Tribunals  would  have  been  appoin-
 ted  and  they  would  have  started  their

 work,  But  since  it  was  not  possible  to

 resOlve  the  deadlock  and  there  was  the
 constitutional  obligation  to  revoke  the
 President's  rule  by  18th  March  1983,
 there  was  no  other  alternative  but  to

 ,  100९1  the  Election  Commission  to
 make  arrangements  for  holding  the

 elections.

 As  far  as  the  conduct  of  elections

 and  the  electoral  rolls  are  concerned,
 the  conduct  and  superintendence  of  ele-

 ctions  vests  in  the  Election  Commission

 and  the  preparation  and  revision  of

 the  electoral  rolls  is  their  domain.

 Even  in  this  connection  I  would  like  to

 slightly  put  the  record  straight.  Yes-

 terday  we  have  heard  many  hon.  ae

 mbers  saying  that  they  were  prepared

 to  support  the  constitutional  amend-

 ment.  Yesterday  my  colleague,  Shri

 Mukherjee  has  made  this  point  very

 clear  in  the  other  House.  Some  of  the

 parties—without  naming
 the  patties,  I

 would  say—were  prepared  to  support
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 {Shri  फ,  ८  Sethi]

 this  provided  a  special  session  is  call

 ed  and  they  advanced  this  argument

 which  they  said  yesterday  here  also,

 that  6th  or  7th  was  the  date  and

 therefore,  it  should  not  be  brought

 now,  The  date  of  talks  was  6th  of

 "th  and  therefore,  it  should  not  be

 brought  now,  The  Finance  Minister

 made  it  very  clear  at  that  time  that

 it  woulg  be  difficult  to  agree  for  a

 special  session,.....

 श्री  रशी  मसूद  (सहारनपुर): आप

 ने  जो  बात  कहीं  है-  सम-भ्राफ़-दि-पार्टीश,

 लेकिन  हम  ने,  यानी  लोकदल वालों  ने
 पिछले

 सेशन  में  ही  कह  दिया था.
 कि  बाप

 एक्सटेण्ड  कीजिये  ।  प्रणब  मुखर्जी  साहब  ने  भी

 यहां पर  कहा  है,  यहां पर  नहीं  कह

 रहे  हैं।

 :  (कक  टन)  Sgauner  -  87]

 न  2  ost  ow

 ४.  ज  -८  “Gals  -०  प्51
 paਂ

 see,  3d  ppl,  Ue  Sy  ह

 ।  ४  (दु  15.0  &45  द  [. कै”  -  -

 ?  ”6.  पव”.  रक्  ् ७  ।  ८

 ALS  52  (००9

 न
 1. मै“  ९  ब्  -'  है  1.2१ 4

 why  s>

 ust?  e.  wale

 SHRI  ?.  ८  SETHI:  I  have  said  so.

 PROF.  MADHU  DANDAVATE:  Mr.

 Pranab  Mukherjee  has  clafified  that.

 SHRI  P.C.SETHI:  I  am  stating  the

 position  of  those  parties  who  made

 the  support  conditional.  But  at  the

 same  time  there  was  notonly  the  Lok

 Dal  but  one  or  two  more  parties

 who  had  extended  their  support  to  it

 without  any  condition,

 SHRI  ATAL  छात & ता  .VAJPAYEE:

 Why  did  you  go  ahead?

 SHRI  १.  ८  SETHI:  Because,  that-

 support  was  a  sort  of  conditional  sup~-

 port,  And  thereafter  even  in  that

 meeting  and  the  later  meeting  which

 the  Prime  Minister  called,  there  was

 no  unanimity  of  opinion.  Those  were-

 the  parties’  apart  from  these  parties,
 who  wanted  the  elections  to  be  held,

 Ang  they  not  only  wanted  the  elec-

 tions  to  pe  held,  but  they  have  parti-

 cipated  in  the  elections.  ८9  far  as
 the  1979  rolls  are  concerned  or
 1978  rolls  ar  concerned,  even  the

 Janata  party  fought  in  the  election  to

 Assam  Assembly  on  the  basis  of  the

 rolls  which  were  there.  And  therefore,
 it  does  not  lie  in  their  mouth  to  say
 that  we  were  not  in  favour  of  1979",
 rolls.

 As  far  as  the  censorship  in  Assam
 in  concerned,  the  Assam  Special  Po-

 wers  (Press)  Act  was  invoked  by  the
 Assam  Government  which  was  of
 course,  later  on  stayed  by  the.  80
 reme  Court.

 Though  the  Supreme  Court  stayed
 this  operation  they  only  wanted  an

 undertaking  from  the  newspapers  that
 that  they  would  not  publish  any
 news  which  would  be  calculated  to
 cause  cOmmunal  dishamony,

 That  was  the  only  type  of  censor.

 ship.  ९5  far  as  the  _  election

 propaganda  or  _  election  8066 (01165* *
 were  concerned,  there  was  no
 ban  on  them.  The  only  cen-

 Sorsnip  which  was  applieg  to  them  was
 to  a  limited  extent  and  this  you  would

 appreciate,  in  a  surcharged  atmosphere
 if  newspapers  bring  out  news  or  arti-
 cles  which  enhance  the  communal  feel-

 ings  or  disharmony  then  the  situation-
 becomes  १012  grave.  This  we  have
 seen  in  other  riots  which  have  taken

 place  in  some  parts  of  the  country.

 Then,  Sir,  as  far  as  the  Governmentਂ

 machinery  is  concerned,  it  is  not  fair
 to  say  that  nominations  were  not  filed
 but  they  were  collected  at  the  residence

 of  the  candidates.

 As  far  as  the  elections  are  concerned
 I  have  said  that  the  charge  that  the

 -
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 ejection  commission  is  not  fair,  is  it

 self  not  fair.  The  Election  Commission

 independently.  We  did

 not  use  any  pressure  on

 them.  Ang  even  if  we  had  used

 they  would  not  have  agreed  tu  it.

 Never  at  any  point  of  time  we  used  it.

 Therefore,  to  charge  them  saying  that

 the  Election  Commission  was  not  faix,

 is  itself  not  fair.  When  the  local  [ी

 cers  were  not  available  to  the  cxtent

 that  they  desired,  the  Election  Com-

 mission  permitted  to  send  the  officers.

 They  isSueq  a  circular  to  all  the  State

 Governments  and  the  Central

 Government  saying  that  if  the

 conditions  are  such  and  if  elec-

 tions  are  to  be  held  then  you  are  free

 to  send  the  officers,  Even  in  Bihar

 where  the  officers  refused  to  go,  81417.0

 one  thouSand  people  had  gone  मि  ्

 there.  From  the  Central  Government

 more  than  4,000  or  5,000  people  wer!

 from  here.  Similarly  some  person’?

 were  sent  from  West  Bengal.  Wher  7>

 quests  were  made  to  West  Bengal]  o0

 vernment  they  aiso  cooperated  in  send-

 ing  some  vehicles  and  other  things

 which  were  badly  required.  Whateve

 was  done  with  regard  to  the  sendi’:

 of  the  personnel  was  done  with  tr:

 consent  of  the  Election  Commision,

 |

 Sir,  much  has  been  said  about  the

 clash  between  the  CRP  and  the  Assam

 Police.  Shri  Atal  Bihari  Vajpayee  and

 Prof.  Dandavate  both  mentioned  about

 this.  You  mus  realise  that  particular
 clash  between  them  was  q  localised

 one,  The  facts  of  the  case  are  that

 some  Assam  police  officer  was  trying
 to  persuade  them  to  do  a  particular

 job  and  there  was  some  acrimony

 between  them  and  therefore  they  cha-

 sed  that  officer  and  that  officer  took

 shelter  in  some  CRPF  Camp.

 Therefore,  the  occasion  for  an  alter-

 cation  between  the  CRPF  and  the

 Assam  Rifles  arose.  But  we  took

 enough  precautions  to  see  that  this  did

 not  spread  and  this  was  limited  to

 only  one  place  and  there  is  complete

 harmony.
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 In  this  connection,  I  would  like  to

 Point  out  that  recently  I  visited  that

 place,  Shri  Samar  Mukherjee  has  also
 said  in  his  speech  that  in  order  to  give

 protection  to  the  minorities  and  other

 people  who  are  in  denger—now  an

 atmosphere  of  terror  has  been  created

 actually—move  forces  are  required.  It
 was  said  in  the  other  क 15  also  that
 after  the  elections  are  over,  if  neces-

 sary,  the  army’s  help  to  restore  peace
 should  also  be  taken.  Therefore,  it  is
 not  as  if  we  had  send  1010९5  which

 were  more  than  necessary  there.

 4

 Sir,  as  for  as  Shri  Stephen  is  con-

 cernd  [  am  grateful  to  him  for  the

 very  powerful  support  that  he  had

 extendej  and  clarified  the  position.

 थो  कटन  बिहारी  वाजपेयी  :
 वे  अगर

 मिनिस्टर  रहते तो  बहुत  पावरफुल  आवाज

 उठाते  ।  आपने  उन्हें  मिनिस्टरी  से

 वहां भेज  दिया.  1

 SHRI  P.  ८  SETHI:  85  far  as  Mr.

 Vajpayee  is  concerned,  he  thinks  that

 Ministership  alone  is  more  important,

 Mr,  Stephen  is  very  happy  with  the

 present  situation  ang  he  has  volun-

 tarily  preferred  to  work  for  the  party

 and  I  must  say  that  he  will  prove  very
 umweful  even  here.

 Sir,  I  am  also  thankful  to  Mr.  Samar

 Mukherjee  that  he  clarified  the  posi-
 tion  with  regard  to  elections  anq  the

 stand  taken  by  their  party.  He  said

 that  the  elections  were  a  Constitutio-

 nal  necessity.  He  has  also  quoted  here

 that  the  agitation  was  directed  against
 the  minorities.  He  has  said  that  in  the

 meetings  presided  over  by  Mr.  Vaj-

 payee  it  was  mentioned  that  the  policy
 of  8esr  and  the  Assam  Gana  San-

 gram  Parishad  was  pYaised  and  he

 said  that  Assam  was  your  motherland

 and  you  must  free  it  from  foreigners:
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 Many  things  have  been  8.10.  ४u7  do

 not  want  to  go  into  any  details  of
 that,

 But,  Sir,  he  has  also  made  a  very  im-

 portant  point,  He  said  that  on  many

 points  the  AASU  and  the  Assam  Gana

 Sangram  Parshad  agreed  but  at  the

 same  time  when  they  want  back  to

 Gauhati  they  always  slipped  back

 “rom  that  poSition.  He  has  also  said

 that  in  this  Movemment  there  appears

 to  be  some  foreign  link.

 SHRI  ATAL  BIHARI  VAJPAYEE:

 Do  yow  agree  with  that?

 SHRI  ?.  ९.  SETHI:  Please  hear  me,

 As  far  as  whatever  he  has  said.  is

 concerned  this  is  a  matter  which

 needs  to  be  enquired  into.

 Sir,  ।  ar  thankful  to  Mr.  Anand

 Gopal  Mukherjee  also  who  clarified

 the  position  very-  clearly  and  he  was

 very  emphatic  and  forceful  as  far  as

 the  points  in  which  he  entered  are

 concerned.  Now,  I  come  to  the  points

 raiseq  by  Shri  Atal  Bihari  Vajpayee.

 13  hrs.

 As  far  as  Shri  Atal  Bihari  Vajpayee
 is  concerned,  he  spoke  more  with  emo-

 tion  rather  than  on  the  validity  or  non-

 validity.  He  said  that  a  drama  was

 being  enacted  in  Assam  which  had

 ended  in  a  tragedy.  If  elections  are

 to  be  held  in  some  State  and  if  it  $s

 to  be  calied  a  drama,  then,  as  has  been

 said  by  the  hon.  Prime  Minister  iust
 now,  in  any  other  State  also,  this  ce-

 mand  for  not  having  elections  on  ac-

 count  of  one  reason  or  the  other  can

 arise  and  any  group  which  wants  to

 prove  its  violence  can  say  that.  How

 is  it  that  Shri  Atal  Bihari  Vajpayee’s

 party  which  was  very  vocal]  in  Jemanii-

 ing  elections  in  Delhi,  when  gy  ac-
 count  of  ASIAD  we  postponed  it,  they
 had  demonstrations,  they  paraded  the
 streets  and  shouted  anti-Government

 slogans  because  of  that,  and  here  when
 the  election  process  has  been  started,
 he  not  only  does  not  participate,  but
 condemns  and  goes  there  to  advocate
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 that  elections  should  not  be  held,  and

 nobody  should  participate?,

 As  regards  the  points  that  he  made

 with  regard  to  the  Prime  11015.0 8675.0

 tour  of  the  areas,  I  think,  the  Prime

 Minister  has  made  certain  points  clear

 which  were  personally  referred  to  her.

 As  far  as  the  areas  are  concerned,  I

 would  like  to  make  it  clear  that  she

 did  not  prefer  to  invite  more  violence,

 and,  therefore,  the  areas  were  chosen

 from  that  point  of  view.  It  was  ऑ-

 ready  said  by  the  agitators  oy  the  lea-

 ders  of  the  Assam  agitation,  that  they

 would  boycott  the  meeting,  and  not  al-

 low  the  Prime  Minister  to  speak.  It

 was  done  in  order  to  save  that  situa-

 tion  of  violence.  1  is  not  that  shes

 has  preferred  only  particular  areas,  it

 was  done  with  a  view  to  avoid  violence

 that  certain  areas  were  visited.

 Shri  Atal  Bihari  Vajpayee  has  said

 that  the  D.C.  did  not  visit  Gohpur  and

 100  batallions  were  sent  from  here.

 First  of  all,  as  far  as  Gohpur  is  con-

 cerned,  it  is  true  that  they  took  some

 time  to  reach  there,  but  ali  commuuni-
 cations  had  been  destroyed,  and,  there-

 fore,  there  was  some  delay  but  the  offi-
 cers  did  reach  there.  He  also  made
 an  observation  that  the  officers  whom
 he  met  said  that  their  job  was  to  11010
 elections  and  not  to  preserve  law  and
 order.  What  he  said  is  not  correct.  हद
 force  was  there  not  for  the  conduct  of

 elections,  but  to  maintain  peace  and
 when  they  were  there  to  maintain

 peace,  their  primary  duty  was  to  main-
 tain  law  and  order;  their  primary  duty
 was  not  to  see  that  only  the  elections

 are  held  properly.  The  primary  duty
 of  the  iocal  officers,  all  the  State  ma-

 chinery,  and  also  all  the  force  which
 was  sent  from  here  was  to  see  that  the
 law  and  order  problem  did  not  deterio-
 rate.  But  if  was  so  widespread  vurti-
 cularly  after  the  14th  that  in  some
 areas  even  the  forces  could  not  reach
 in  time  and  this  blood  bath  took  place.

 Sir  as  far  as  Shri  Ghani  Khan's
 speech  is  concerned,  he  is  unfortunate-

 ly  not  well,  otherwise  I  would  have  re-

 quested  him  to  intervene,
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 PROF.  MADHU  DANDAVATE:  And

 make  the  same  speech  here!

 SHRI  ।.  ८.  छाएगी:  छपा,  Sir,  I  have

 contacted  him,

 DR.  SUBRAMANIAM  SWAMY

 {Bombay  North  East).  Where  is  he?

 SHRI  P.  C.  SETHI:  He  is  very  much

 in  0९10 ,  but  he  is  not  well.

 SHRI  HARIKESH  BAHADUR  (Go-

 rakhpur):  Has  he  denied  having  said

 this  thing?

 SHRI  P.  C.  SETHI:  Sir,  he  has  very

 categorically  said  that  he  has  not  said

 any  such  thing  that  if  anybody  wants

 to  remain  in  Assam  or  in  India,  he

 should  vote  for  the  Congress.  He  had

 said  that  Prime  Minister  Indira  Gandhi

 and  the  Congress  is  the  only  Party

 which  look  after  the  interests  of  all

 communities  and  castes  and  that  they

 are  also  looking  after  the  interest  of  all

 the  persons  on  the  humanitarian

 ground.  Therefore,  you  must  vote  for

 Congress.  This  is  what  he  nas  told

 me  and  ।  want  to  clarify  his  position.
 r

 PROF.  MADHU  DANDAVATE:

 Otherwise  part  of  his  speech  you  have

 dropped.

 SHRI  ?.  ८  SETHI:  Which  otherwise?

 PROF.  MADHU  DANDAVATE:

 Otherwise  you  should  quit.

 SHRI  HARIKESH  BAHADUR:  14  you
 don't  vote  for  the  Congress,  vou  will

 have  to  go.

 SHRI  ?.  ८.  SETHI:  With  regard  tc

 the  point  that  if  one  person  is  killed,
 four  will  be  killed,  he  has  categorical-

 ly  denied  that  he  has  said  any  such

 thing.

 SHRI  KRISHNA  CHANDRA  HAL-

 DER  (Durgapur):  There  is  a  tape-re-
 corded  speech.  If  you  want  we  can

 bring  it  here  also.  Do  you  want  to

 hear  that?

 SHRI  ?.  ९  SETHI:  Sir, I  don’t  think
 any  person  would  go  to  that  extent  of

 saying  that  not  only  Mr.  Ghani  xla

 Chaudhuri,  but  anyone  else  also.

 (Interruptions)

 SHRI  ?.  ८  SETHI:  85  far  as  the  al-

 legation  that  there  is  shortage  of  life-

 saving  drugs,  I  would  like  to  mention,

 as  I  said  yesterday  that  we  are  rush-

 ing  the  life-saving  drugs  there.  he  all

 about  150  tonnes  of  life-saving  drugs

 are  being  depatched.  About  50  tonnes

 have  already  been  sent  and  everyday  a

 few  more  tonnes  are  being  sent.  This

 includes  anti-gangrene  also.  ।  agree
 in  the  beginning  it  appeared  that  there

 was  some  shortage,  but  aS  soon  as  we

 knew  about  it,  we  started  rushing  the

 supplies.

 Sir,  he  also  mentioned  that  even

 breagd  and  cake  was-  sent  from  here.

 Sir,  when  the  local  food  was  not  avail-

 able  in  some  places  and  even  drinking
 water  was  not  available,  it  was  the

 prime  duty  of  the  Government  ४०  aee

 that  the  personnel  who  had  gone  there,
 at  least  they  should  get  bread  to  eat.

 And  therefore,  it  was  sent  from  न16,

 SHRI  ATAL  BIHARI  VAJPAYEE:

 It  shows  the  boycott  was  complete.

 DR.  SUBRAMANIAM  SWAMY:  Tell

 us,  are  you  going  to  continue  with  the

 negotiations  now?

 SHRI  ?.  ८.  SETHI:  Sir,  are  we  hav-

 ing  the  lunch  break  or  we  are  conti-

 nuing?

 MR.  SPEAKER:  You  finish  it  off.

 SHRI  ?.  ८.  SETHI:  After
 me,

 Mr.
 Dandavate  will  speak.

 MR.  SPEAKER:  Yes.  We  will  com-

 plete  it  first.  One  thing  at  a  time.

 ।  SUBRAMANIAM  SWAMY:

 Sir,  he  has  lost  his  notes.  Why  don’t

 you  give  him  Jaunch  break?

 SHRI  P.  ।  SETHI:  Sir,  I  have  net
 lost  the  notes,  ।  have  lost  all  the
 hames  of  the  Hon.  Members  who  had

 spoken.
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 MR.  SPEAKER:  At  least  |  make  it

 sure  that  they  are  here.  I  will  not  get
 them  lost.

 SHRI  P.  प  SETHI:  Sir,  now  I  will

 not  go  into  the  details  by  names.  But

 I  am  thankful  to  the  Hon.  Members

 who  participated  in  the  debate.  By  and

 large  I  have  replied  to  many  of  the

 points.

 ।  have  got  it  now.

 DR.  SUBRAMANIAM  SWAMY:  Are

 you  going  to  continue  the  negotiations?

 ऋ  १८  SETHI:  I  will  continue.

 Iam  also  thankful  to  1t.  ५.  ८

 Tewary  for  the  forceful  speech  which

 he  made,  and  the  support  given  to  our

 position.

 Mr.  Rasheed  Masood  is  there.  He  has

 made  it  clear  even  now  here  that  his

 party  was  prepared  to  support  {he

 Constitutional  amendment;  but  with

 regard  to  that  point  ।  have  made  things

 very  clear.

 श्री  अटल  बिहारी  वाजपेयी:  नहीं  तो

 आपने  उनके  प्रस्ताव  को  स्वीकार  क्यों

 नहीं  किया

 श्री  प्रकाश  चन्द्र  सेठी
 :

 नहीं,  वह  तो

 आपका  कंडीशनल  सपाट  था.  न  ।

 He  made  one  particular  charge

 against  the  Congress  Party,  that  we

 are  trying  to  play  one  community

 against  the  other.  I  deny  this  charge.
 As  8  matter  of  fact,  Congress  is  the

 only  party  which  can  speak  on  behalf

 of  all  the  communities.

 DR.  SUBRAMANIAM  SWAMY:

 Which  Congress  is  he  referring  to?

 SHRI  P.  ८  SETHI:  I  am  referring
 to  the  Congress  to  which  ।  belong,
 which  is  the  Congress(I).

 ध
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 cept  in  Andhra,  Karnataka,  West

 Bengal  Tripura  and  Tamil  Nadu.

 SHRI  १८.  SETHI:  I  want  to  thank

 Mr.  Gadhavi  also  for  the  support  that

 he  extended.  I  am  thankful  -०  Shri

 Indrajit  Gupta  for  having  supported

 the  elections,  and  also  for  putting  the

 record  straight,  not  only  during  his

 television  interview,  but  also  here.  He

 has  particularly  made  one  point  that

 during  the  last  round  of  talks,  a  sug-

 gestion  and  an  offer  about  having  1965

 as  the  cut-off  year  by  me,  was  there.

 I  made  it  very  clear  there  also  that  this

 offer  had  not  come  from  me.  This

 offer  had  come  to  us,  which  we  put  to

 the  students  also—whether  they  were

 prepared  to  relax  on  this  to  some  ex-

 tent.

 SHRI  INDRAJIT  GUPTA  (Basirhal):

 Come  to  you  from  whom?

 SHRI  ?.  ८.  SETHI:  I  will  not  like  to

 name  the  person.

 SHRI  INDRAJIT  GUPTA:  Never  bo-

 thered  to  consult  anybody  else.

 SHRI  P.  (ट.  SETHI:  Therefore,  it  is

 wrong  to  say  that  we  were  prepared

 to  accept  1965  as  the  cut-off  date.  As

 a  matter  of  fact,  we  have  said  so;  end
 ~

 the  Prime  Minister  has  made  it  very

 clear  that  we  should  have  the  starting
 |

 point  from  1971.

 SHRI  SATYASADHAN  CHAKRA-

 BORTY  (Calcutta  South):  You  floated

 the  idea.

 SHRI  ?.  ८.  SETHI:  No.

 SHRI  SATYASADHAN  CTIAKRA-

 BORTY:  I  asked  in  Parliament.  You

 did  not  deny.  You  go  and  check  tp

 the  records.  You  simply  floated  the

 idea.

 SHRI  P.  ८.  SETHI:  I  put  it  that  this

 type  of  suggestion  had  come,

 Mr.  Indrajit  Gupta  is  right  in  saying
 that  a  sort  of  fear  559छत  a  cii-

 mate  of  terror  has  been  created.  He
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 asked  whether  Assam  would  continue

 a5  a  composite  State.  It  will  be  our

 endeavour  to  keep  Assam  a  composite

 State;  but  it  will  depend  on  the  atmos-

 phere  there,  and  the  peace  and  har-

 mony  among  the  various  ethnic  groups,

 I  am  thankful  to  Mr.  Chiranji  “al

 Sharma  for  the  support  which  fe  ex-

 tended.

 r.  Harikesh  Bahadur  has  said  that

 no  permission  was  given  to  Mr.  Atal

 Bihari  Vajpayee.  In  this  connection,

 ।  would  like  to  say  that  Mr.  Vajpayee

 has  just  now  read  from  the  newspapers
 that  he  addressed  a  mammoth  meeting
 of  25,000  people.

 SHRI  ATAL  BIHARI  VAJPAYEE:

 That  is  the  press  report.

 SHRI  P.  C.  SETHI:  Therefore,  it  is

 mot  correct  to  say  that  no  permission
 was  given.

 SHRI  ATAL  BIHARI  VAJPAYEE:

 What  about  Dibrugarh  and  Tezpur?

 (Interruptions)

 SHRI  ।  ।  SETHI:  He  has  also  said

 that  Indira-Mujib  and  Nehru-Liaquat
 Pacts  are  not  explained.  We  have  said
 and  I  have  said  in  the  Preamble  that

 we  are  committed  to  all  these  interna-

 tional  agreements  and  commitments.  I

 am  grateful  to  him  for  having  appeal-
 ed  to  the  Assam  leaders  not  to  take

 a  rigid  stand  and  all  parties  should

 try  to  solve  the  problem.  I  am  also

 thankful  to  8  Jamilur  Rahman  for

 having  extended  the  support  (०  1  and

 for  clarifying  the  position  as  it  stands.

 Then  I  come  to  Shri  Chitta  Basu.  I  am

 very  thankful  to  him  because  he  was

 net  only  emphatic  but  as  very  pOwer-

 ful  and  foreeful  in  his  arguments.

 PROF.  MADHU  DANDAVATE.  Not

 only  ethnic  but  fanatic  also!

 MR.  SPEAKER:  Was  that  not  unpar-

 liamentary,  Professor?

 SHRI  ?  ९  SETHI:  He  has  very  right-

 ly  said  that  the  separatist  and  divisive

 forces  have  to  he  fought  so  that  the

 country’s  unity  could  be  maintained.

 He  has  also  said  that  in  1977  it  was

 notional  to  treat  1971  at  cut-off  year.

 (Interruptions)

 SHRI  P.  C.  SETHI:  This  has  been  re-

 cently  clarified  by  the  Prime  Minister.

 Mr.  Chitta  Basu  also  made  a  point  that

 Assam  is  multi-lingual  and  the  demand

 of  one  group  cannot  be  considered  in

 isolation  and  the  national  consensus  of

 1971  should  be  taken  into  account  when

 you  decide  this  figure.  ।  am  thankful

 to  Begum  Abida  Ahmed  for  the  posi-
 tion  she  has  clarified  and  the  support
 she  has  extended.  I  am  thankful  to

 Shri  Unnikrishnan  and  Dr.  Karan

 Singhji  for  their  viewpoints.  Dr.  1४

 ran  Singhji  has  said  that  all-party  de-

 legation  should  be  sent  there.  In  this

 connection,  Mr.  Atal  Biharj  Vajpayee’s
 motion  is  coming  for  consideration  and
 I  would  like  to  express  myself  at  that

 point  of  time.  He  has  also  made  a  point
 that  we  should  not  stand  on  a  prestige
 issue  and  we  should  start  a  diaiogue.
 As  far  as  we  are  concerned,  we  have

 never  stood  on  the  prestige  issue  and

 our  door  for  a  dialogue  is  open.  But,
 at  the  same  time,  to  start  a  dialogue,
 there  should  be  a  conducive  atmosphere
 and  normalcy.  As  soon  as  normal  and

 conducive  atmosphere  is  restored,  we

 would  certainly  have  a  dialogue  but

 to  have  a  dialogue  with  only  ःs
 and  AAGSP,  I  am  sure,  will  not  be

 fruitful.  We  will  have  to  involve  not

 only  them  but  the  national  parties  and

 the  other  leaders  of  Assam  in  the  dia-

 logue  and  particularly  the  elected  re-

 presentatives.  In  this  connection,  I

 would  like  also  to  clarify  that  the  other

 groups  of  Assam,  the  ethnic  minorities,
 tribal  hills,  efc.  and  AASU  etc.  have
 also  to  be  consulted.  We  have  con-

 Sulted  them  before.  As  a  matter  of

 fact,  some  of  them  participated  in  the

 first  meeting.  But  apart  from  that,

 apart  from  participating  in  the  tripar-
 tite  talks,  time  and  again,  we  had  met
 them.  I  am  thankful  to  Shri  Girdhari
 Lal  Vyas  for  the  support  which  he

 has  given  to  us.  Then,  Sir,  I  am  thank-
 ful  to  Shri  Chandrajit  Yadav,  who  has
 very  clearly  said  that  a  group  of  peo-
 Ple  under  the  garb  of  demands  is  res-
 ponsible  for  this.
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 -  ?  HON.  MEMBER:  What  are  they?

 SHRI  ।.  ।  छत ला:  ।  know  Shri

 Chandrajit  Yadav  very  well,  He  al-

 ways  prefers  dialogues.  He  is  always

 in  favour  of  settlement  through  nego-

 tiations  and  he  is  generally  helpful  to

 resolve  a  problem.  And  Sir,  he  has..

 (Interruptions)

 के  रामावतार  शास्त्रों  (पटना)  :

 प्राप्ति  स्पो  खाली  तारीफ  करने  वालों

 स्पीच  हैं  ।

 SHRI  १.  ८.  SETHI:  He  has  also  stat-

 ed  that  the  constitutional]  obligation

 was  justified.

 Then,  Sir,  in  the  last,  I  am  thank-

 ful  to  Mr.  Banatwalla  for  the  speech

 he  has  delivered  and  to  the  last  spea-

 ker,  Mr.  Santosh  Mohan  Dev  also.  But

 I  am  sorry,  some  heat  was  generated

 during  his  speech.

 AN  HON.  MEMBER:  Unnecessarily!

 Sफ़म  १.  ८.  SETHI:  But  he  was  full

 of  sorrow,  his  heart  was  full  of  sorrow.

 It  was  sure  that  he  was  bound  to  speak

 on  the  factual]  position,

 SHRI  SANTOSH  MOHAN  DEV:  र

 was  full  of  facts.

 MR.  SPEAKER:  Mr.  Minister,  no

 thanks  of  the  Chair  which  has  provid-

 e  so  much  of  opportunity?

 SHRI  ?  ८८.  SETHI:  I  am  not  only
 thankful  to  you,  but  grateful  to  you  for

 giving  me  time,  and  also  for  accommo-

 dating  me.  I  should  also  thank  the

 leaders  of  the  Opposition  and  of  my
 own  Party  for  having  participated  in

 the  debate  and  accommodating  me  in

 attending  both  the  Houses.

 SHRI  SATYASADHAN  CHAKRA-

 BORTY:  Yesterday  I  called  the  move-

 ment  secessfonist  and  it  was  challeng-

 ed.  I  must  establish  it.

 MR.  SPEAKER:  This  is  not  the  time.
 -

 *Not  recorded.
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 ऋक़मा  SATYASADHAN  CHAKRA-

 BORTY:  When  Mr.  Dandavate  replies

 -e  should  reply—but  I  have  docu-

 ments  and  quotations  about  the  leaders.

 of  the  movement  and  with  your  per
 mission  ।  like  to  read  it.  (Interrup-

 tions)  I  will  take  only  one  moment.

 This  is  the  manifesto.

 MR.  SPEAKER:  I  81701.0  allow.  You

 do  it  some  other  time.

 SHRI  SATYASADHAN  CHAKRA-

 BORTY:  Let  me  say.

 MR.  SPEAKER:  This  is  not  the  time,
 ।  a  sorry.

 SHRI  SATYASADHAN  CHAKRA-

 MR.  SPEAKER:  It  is  not  going  on

 record.  No.

 (literruptions )
 है

 MR.  SPEAKER:  He  will  answer.  1

 ।  start  in  this  way..

 (Interruptions)

 श्रेय  महोदय  :  में  जवाब दे  रहा  हूं,
 ग्रुप

 क्यों  बॉल  रहे  हैं?  मेरा काम  करना

 हो  तो  यहीं  आ  जाइये  |

 1  I  am  to

 (Interruptions)

 MR,  SPEAKER:  You  can  dg  it  lat-
 er  on  give  some  personal  explana-
 tion.  I  cannot  agree.  होके-26]  every-

 body  will  say  this  is  important.  ?

 cannot  open  the  Pandora's  Box.

 (Interruptions)

 MR.  एए पात:  You  have  made

 your  point.  Be  reasonable  Yes,  ॥ 2604९ अ
 fessor  Dandavate,  please.

 mस0फ़.  MADHYU  DANDAVATE  (Rai-
 pur):  Mr.  Speaker,  we  had  g  lengthy
 debate  right  from  yesterday  and  first
 ।  ar  very  happy  to  find  that  in
 the  entire  debate  there  was  no  acrim-
 ony,  though  my  friend  Mr.  Santosh
 Mohan  Dev  has  said  something.  1

 can  understand  the  feelings  of  any-
 one  coming  from  Assam.  पुरहा,.

 though  on  some  _  511 0510:89110€  we  may
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 have  differences,  I  share  this  anguisn

 ang  anxiety  but  I  am  happy  about  the

 complete  absence  of  acrimony  in  the

 debate.

 In  a  lighter  vein,  I  would  like  to

 begin  with  what  the  Prime  Minister

 said.  She  made  a  very  welcome  ar

 nouncement,  that  she  respects  the

 cultural  identity  of  every  State.  Of

 course,  this  statement  came  by  way

 of  personal  explanation  tg  account

 for  the  varied  costumes’  that  she

 uses  and  she  Said  that  she  liked  the

 costumes  of  every  State,  and  that

 they  are  equally  beautiful.  तौर5

 concept  of  unity  has  never  been

 uniformity;  India’s  concept  of  unity

 has  been  unity  through  diversity.
 Therefore,  we  are  extremely  happy  and

 we  have  no  grievance  against  the  Prime

 Minister  going  to  the  different  States

 and  wearing  different  costumes.  Ail

 the  costumes  are  equally  beautiful,  and

 if  the  Prime  Minister  looks  more  beau-

 tiful,  we  will  be  happier,  because  we

 have  no  complaint  at  all.  But  the  feel-

 ing  she  expressed  is  more  important,
 that  she  respects  the  cultural  identity
 of  the  various  States.  When  she  comes

 to  Maharashtra,  I  shall  offer  her  the

 most  beautiful  saree  of  Maharashtra.

 But  I  hope  that  she  will  also  take  cog-

 nisance  of  the  problems  of  Maherash-

 tra.

 MR.  SPEAKER:  But  you  did  not  send

 us  the  mangoes  which  you  promised.

 PROF.  MADHU  DANDAVATE:  1  I

 failed  to  send  the  mangoes  of  the  Kon-

 kan  region,  I  hope  it  will  not  prejudice
 the  mind  of  the  entire  Parliament.

 There  are  certain  serious  questions
 that  have  been  raised  in  the  entire  de-

 bate.  One  question  was  particularly

 posed  by  a  number  of  members  to  me

 and  the  members  of  the  BJP  and  the

 Lok  Dal,  which  were  part  and  parcel
 of  the  Janata  Government.  The  ques-
 tion  posed  was.  why  is  it  that  this  ques-
 tion  of  the  foreigners’  issue  has  become
 So  intense  today,  why  has  it  become

 alivetoday,  why  was  it  not  taken  9r
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 by  the  agitators  earlier,  Here  my  only

 reply  is  that  sometimes  there  are  live

 issues,  important  issues,  burning  issues,
 sometimes  they  are  raised  at  a  parti-
 cular  stage,  in  some  other  cases  they

 are  raised  earlier.  If  our  critics  go  on

 arguing  why  the  people  became  alive

 to  the  issue  so  late,  if  I  were  to  give
 an  analogy,  going  back  to  1929-50,

 when  on  the  banks  of  the  river  Ravi

 the  Indian  National  Congress  adopted

 the  pledge  of  complete  independence,
 the  Britishers  could  have  posed  the

 question,  why  all  these  years  you  uever

 talked  in  terms  of  complete  indepen-

 dence,  you  never  made  any  demand  for

 complete  independence,  why  is  it  that

 in  1929-30  you  are  talking  abouf  it?

 SHRIMAT]  INDIRA  GANDHI:  That

 is  no  analogy  at  all.

 PROF.  MADHU  DANDAVATE:  Even
 if  the  nation  realises  late  about  its

 rights,  responsibilities  and  duties,  to

 me  it  is  a  welcome  phenomenon.  1८

 the  pledge  for  independence  and  the
 demand  for  independence  came  in  1930
 and  for  years  together  we  did  not  talk
 of  independence,  that  does  not  justify
 any  opposition  to  this  demand.  There-

 fore,  if  various  people  are  talking  in
 terms  of  the  cultural  entity  and  iden-

 tity  within  the  broader  framewor,  of
 India's  Constitution,  India’s  unity  and

 integrity,  I  do  not  think  it  is  8110 26161"
 a  proposition  that  can  be  opposed  by

 anyone,

 There  was  another  question  that  was
 raised,  and  that  was  the  serious  ques-
 tion  of  violence  and  arson.  There  was
 one  meeting  to  which  Shri  Vajpayee
 has  already  made  a  reference.  Quite
 a  number  of  members  asked  the  ques-
 tion;  Did  the  Janata  Party,  the  BJP  end
 the  Lok  Dal  dissociate  themselves  from
 violence  and  make  an  appeal  to  the

 people  to  see  that  the  divisive  forces
 are  not  strengthened?  I  have  with  me
 a  statement  issued  by  Shri.  Ravindra

 Varma,  General  Secretary  of  the  Janata

 Party.  It  was  issued  on  the  17th  of

 February.  I  would  read  only  a  smail

 paragraph  from  that  statement:
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 “In  everyone  of  the  meetings  that

 the  former  Chief  Minister
 Shri

 Golap  Barbora  and  I  addressed  in

 Assm,  ‘we  appealed  to  everyone  :०

 eschew  violence  and  to  adhere

 strictly  tc  peaceful  ang  non-violent

 meants.  We  appealed  to  people  not

 to  give  any  quarter  to  those  who

 tried  to  appeal  to  divisive  loyalties

 —communal  linguistic  or  ethnic

 and  to  defeat  all  efforts  to  disrupt

 the  harmony,  resort  to  violence  or

 divide  people,  Subsequently,  on  the

 eve  of  the  poll,  Shri  Barbora,  the
 President  of  our  party  ang  the  mem-

 bers  of  our  party  in  the  Rajyw  Sabha

 appealed  to  people  to  desist  from

 violence  and  maintain  peace  at  all

 costs,  The:  National  Execulive  of

 our  Party  made  a  Ssimiar  appeal  in

 the  resolution  it  adopted  recently  at

 Bangalore,”

 SHRI  ९.  1.  STEPHEN  (Gulbarga):
 what  we  said  is  that  you  never  con-

 demened  violence.

 PROF,  MADHU  DANDAVATE:  We

 penly  condemned  violence  everywhere
 We  went  to  the  extent  of  explaining

 the  efficiency  of  non-violent  peaceful

 ‘struggle  and  I  quoted  the  Gandhian

 method  by  which  they  were  able  to

 produce  better  results  an  appealed

 that  therefore,  better  counsels  should

 prevail  upon  the  agitators  and  that

 they  should  resort  to  the  peaceful  de-

 mocratic  path.  That  is  what  we  have

 ‘said.

 SHRI  ८  1.  STEPHEN:

 ‘condemning  it  at  least  now?

 Are  you

 PROF.  MADHU  DANDAVATE:  Even
 now  I  am  condemning  it,  if  that  satis-

 fies  Shri  Stephen.  If  Shri  Stephen  has

 ‘any  doubt  and  suSpicion  about  the

 ‘democratic  credentials  or  democratic

 ‘intentions,  in  that  case,  even  on  the
 floor  of  this  House,  I  would  say  that
 ।  condemn  every  form  of  violence,  be
 it  the  leonine  violence  committed  by
 the  rulers  or  the  violence  committed

 by  the  ‘agitators.  I  equally  condemn
 both  and  I  want  that  to  go  on  record,
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 SHRI  JAGDISH  TYTLER:  It  is  too

 late.

 PROF.  MADHU  DANDAVATE:  No,

 it  is  not  too  late,  becauSe  I  have  al-

 ready  done  it  _  earlier.  (Interruptions)
 Even  when  the  violence  was  committed

 I  had  addressed  a  number  of  meetings

 in  which  I  had  put  forward  this  point

 of  view.  (Interruptions).

 I  have  already  placed  before  the

 house  the  entire  background  of  the

 issue—our  complaint  against  the  Gov-

 ernment,  the  failure  of  their  policies.
 But  there  are  some  additional  aspects

 to  which  I  would  like  to  make  a  cur-

 sory  reference.

 As  far  as  this  Government  is  con-

 cerned,  it  has  invoked  certain  provi-
 sions  which  were  invoked  during  the

 British  days.  Leave  aside  the  National

 Securitly  Act  and  the  Essenti2]  Ser-

 vices  Maintenance  Act  which  is  their

 own  creation  they  also  went  back  to

 some  of  the  old  provisions  which  were

 utilised  by  the  Britishers  when  they

 ruled  this  country.  Sir,  the  Armed

 Forces  (Special  Powers)  Act  is  in

 force  in  Assam,  and  this  Act  empowers

 any  commissioned’  officer,  warrant

 officer  or  non-commissioned  officer  or

 any
 in  the  armed  forces  to  fire  wPon,  ०

 otherwise  use  force,  even  to  the  caus-

 ing  of  death,  against  any  person  who

 is  acting  in  contravention  of  any  law

 or  order  for  the  time  being  in  force.

 Similarly,  you  will  be  surprised  to

 know  that  not  satisfied  with  these

 measures,  the  President  promulgated
 the  Assam  Executive  Magistrates

 (Temporary  Powers)  Act,  which  em.

 powers  the  Executive  to  confer  the

 temporary  powers  to  an  executive

 Magistrate  or  any  gazetted  officer,  and

 further  gives  unprecedented  judicial

 powers  to  the  executive  magistrate,
 “to  the  exclusion  of  other  magistrates
 to  take  cognizance,  try  and  dispose  of
 cases  relating  to  offences  under  IPC
 or  any  other  law  providing  for  im-

 prisonment  for  six  months”,  “to  try
 offences  against  public  tranquilty  and

 contempt  of  the  legal  authority  of  the

 public  servants,”

 other  persons  of  equivalent  1ank

 -_
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 And,  Sir, to  crown  the  glory  cf  all

 ‘these  ignominous  laws  of  the  British

 regime,  the  Government  has  invoked

 Sections  17  and  18  of  the  Indian

 Police  Act,  1861,  which  authorises  the

 Government  to  “appoint  residents  of

 the  neighbourhood  to  act  as_  special

 police  officers,  with  the  same  powers,

 privileges  or  protection  and  shall  be

 amenable  to  the  same  penalties,  and

 be  subordinate  to  the  same  authori-

 ‘ties,  as  the  ordinary  officers  of  police.”

 ~
 811,  these  provisions  which  I  quoted

 very  clearly  indicate  that  to  suppress

 the  agitation  of  the  Assam  agitators

 ‘they  are  prepared  to  resort  to  ail  the

 repressive  measures.  But  it  should  be

 ‘possible  for  the  Government  to  tak?

 shelter  under  the  existing  laws  and  see

 that  law  and  order  is  maintained,  but

 you  can  see  the  manner  in  which  the

 police  force  were  actually  utilised.

 While  the  Home  Minister  referred  ५०ਂ

 ‘the  entire  situation  in  Assam,  he  said

 that  the  entire  para-military  force  has

 conducted  itself  in  a  dignified  and  re-

 markable  manner.  S८.  you  can  see

 the  manner  in  which  some  of  the

 youngsters  are  harassed  by  the  para-

 troopers,  the  manner  in  which  the

 -~womenfolk  has  been  harassed,  the

 manner  in  which  the  lawyers  and  the

 professors  and  the  doctors  have  been

 harassed  by  the  police.  There  are  a

 mumber  of  villages  from  where  a  num-

 ber  of  young  persons,  when  the

 paratroopers  come, go  to  the  fields  and

 disappear  from  their  homes  because

 when  the  paratroopers  are  not  able  to

 find  any  culprits,  just  for  producing
 a  young  man  for  a  young  man,  _  the

 try  to  take  away  the  young  folk  and

 that  is  being  done  py  all  the  para-

 military  forces.

 There  is  a  reference  to  clash  betwe-

 en  the  local  police  and  the  CRP.  Such

 a  situation  arises  only  when  the  dis-

 content  has  gone  deep.I  am  not  happy
 that  the  clashes  took  place  between

 the  police  forces  themselves  because

 that  will  mean  the  end  of  India’s  uni-

 ty  and  integrity.  Nob0dy  would  be

 happy  about  it,  but  when  the  palice-
 man  ‘also  takes  to  arms  and  fire  on

 others,  it  means  that  the  entire  dis-

 content  is  deep  and  therefore,  cogni-
 zance  has  to  be  taken  of  this  particu-

 lar  fact.

 As  far  as  other  points  are  concern-

 ed,  our  Home  Minister  was  able  to

 say-all  the  neceSsary  precautions  were

 taken  and  he  made  one  statement  in

 this  House—as  far  as  electoral  rolls

 are  concerned,  85  far  as  the  faulty
 electoral  rolls  are  concerned,  as_  far

 as  the  corrections  are  concerned,  that

 particular  area  falls  completely  within
 the  jurisdiction  of  the  Election  Com-
 mission.  If  they  have  detected  that

 there  are  already  certain  faults,  thou-
 sands  of  people  are  left  out  of  this,
 those  pecple  who  have  recently  be-
 come  the  voters  and  their  names  have
 not  been  included  and  the  question  of

 foreigners  has  also  remained  unsolved,

 ।  11111 हू.  on  the  basis  of  the  provision
 of  the  Representation  of  Peoples  Act
 it  was  obligatory  on  the  part  of  the
 Government  to  have  gone  through  all
 this  procedure.

 ।  would  like  to  repeat  what  I
 said  yesterday  that  the  former  Chief
 Election  Commissioner  has  already
 said  about  certain  obligations  as  far
 as  the  Peoples  Representation  Act  is
 concerned—after  every  census  try  to

 see  that  the  rolls  are  revised  and
 those  who  have  newly  become  the  vot-
 ers,  they  are  not  kept  out  of  the  vot-
 ers  list,  that  is  their  obligatory  res-

 ponsibility  and  duty.  Even  that  has
 not  been  fulfilled.  When  they  found
 that  that  is  actually  a  loop-hole  in  their
 entire  policy  and  implementation,  to
 day  the  Home  Minister  comes  out  with
 the  formulation  that  as  far  as  this
 area  is  concerned,  it  is  completely  the

 jurisdiction  and  the  responsibility  of
 the  Election  Commission  and  they  are

 getting  their  hands  completely  off.

 It  is  not  a  surprise  that  the  local

 population  did  not  come  forward  to
 act  as  the  Returning  Officers  and  vari~
 ous  Officials  and  agents  at  the  polling
 booths  and,  therefore  a  large  number  of

 people  had  to  be  brought  to  .  Bihar.
 Bihar  Government  Servants  Associa-
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 tion  passed  a  ReSolution  and  they  re-

 fused  to  go.  It  was  a  sight  to  see

 when  officers  from  Delhi  were  taken  to

 Assam,  to  Gauhati.  All  the  members

 of  family  of  these  government  ser-

 vants  came  to  give  them  a  send  off  as

 if  they  were  going  to  the  war  front.

 There  was  1.81 डा 811 5  cartoon  to  that

 effect—people  ie.  (30 27101 6111:  Ser-

 vants  were  given  send  off  by  the  mem-

 bers  of  their  family,  as  if  they  were

 going  for  the  war  front.  That  was  the

 unstable  situation  that  was  created,

 Even  now  it  is  not  too  late.  ।  d०

 not  want  to  repeat  all  the  points  that

 I  stressed  yesterday.  But  1  would  like

 to  remind  the  Home  Minister

 that  if  you  are  interested  in  settling

 the  foreigners  issues  and  56९  that  the

 stable  administration  is  given  to  the

 people  of  Assam,  it  is  necessary  that

 you  do  not  break  the  link  of  the  nego-

 tiation  that  you  have  already  started.

 Continue  these  negotiations  and  in

 these  negotiations,  I  can  assure  on

 behalf  of  the  opprsition  that  we  will

 continue  to  co-operate  to  find  out  the

 sclution.  If  our  Indian  Government  is

 committed  to  solving  the  international

 dispute  at  the  negotiating  xae

 then  how  is  it  that  we  fail

 in  our  negotiations  at  the  nego-

 tiating  tables  as  far  as  Indian  prob-

 lems  are  concerned?  I  would,  there-

 fore,  urge  the  Home  Minister  and  the

 Prime  Minister  that  despite  what  has

 happed.  the  avenues  of  negotiation  can

 never  be  closed.  The  negotiation
 should  continue.  [  have  net  the  least

 doubt  that  Assembly  that  is

 going  to  elected  will  be  rump  Assem-

 bly,  the  Government  that  will  be

 formed  will  be  a  rump  Government.

 It  will  never  represent  the  will  and

 wishes  of  the  people  cf  Assam.  There-

 fore,  this  new  puppet  Government  will

 never  be  able  to  represent  the  wishes:

 of  the  people  and,  therefore,  democra-

 tic  and  peoples  Government,  will  have

 to  be  formed.  It  have  not  the  least

 doubt,  and  I  would  warn  the  Govern-

 ment—if  you  try  to  perpetrate  an  un-

 represent  Government  in  Assam,  that

 FEBRUARY  22,  1983  Motion  re,  Assam  372

 will  never  carry  the  people  of  Assam.

 with  it.

 You  have  already  fulfilled  the  obli-

 gation  in  the  Constitution.  You  will

 have  to  do  away  with  unrepresented
 and  un-democratic  Government  so  that

 new  Government  represents  the  will

 and  wishes  of  the  people  and  also  the

 foreigners  issue  is  solved.  Even  if  this

 debate  is  able  to  drive  home  to  the

 Government  the  imperative  need  of

 solving  the  foreigners  issue,  I  think  the

 debate  would  have  fulfilled  its  ob-

 jective.

 One  more  worg  about  the  Motion

 that  I  have  moved.  I  do  not  think  the

 Motion  which  [ू  have  moved  is  contro-

 versial  at  all  because ।  have  under

 Rule  184  meved  and  it  merely  Sare

 “That  this  House  do  take  into

 consideration  the  Statement  that  is

 laid  on  the  Table  of  the  House.”

 That  is.  read  out  in  the  House  by

 the  Home  Minister.  I  think  whether

 that  Motion  is  passed  or  not,  my  Mot-

 ion  is  already  implemented  because  it

 only  said:

 “That  this  House  do  take  into  con-

 sideration  the  statement  of  the  Min-

 ister’  and,  therefore,  whether  you

 vote  for  it,  or  against  it,  I  think  my
 Motion  has  been  implemented  in

 fact.

 SHRI  6.  LAKSHMANAN  (Macras)

 North):  I  want  to  get  one  clarifica-

 tion  from  the  former  Railway  Minis-

 ter.  When  Shri  Madhu  Dandavate

 was  the  Railway  Minister  suppose  he

 askeq  the  driver  to  run  the  train  en-

 gine,  if  he  refused  to  run,  what  he

 would  he  have  done  as  Railway  Min-

 ister?

 PROF,  MADHU  DANDAVATE:  Let

 me  make  it  very  clear.  1  this  situa-

 tion  were  to  ariSe  85  &  [811  and  par-
 cel  of  this  agitation,  I  would  have
 shown  the  guts  to  say  that  the  de-

 mands  of  these  agitators  are  justified
 and  therefore  I  am  not  going  to......

 (Interruptions)  If  it  comes  to  that,  ।
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 woulg  even  resign.  But  ह  would  not

 take  this  kind  of  action.  (Interrup-

 tions.)

 SHRI  SANTOSH  MOHAN  DEV

 (Silchar):  That  is  why,  people  have

 rejected  you.

 PROF.  MADHU  DANDAVATE:  My

 Party  has  polled  the  highest  percen-

 tage  of  votes  in  the  elections.

 वाजपयी  जी,

 सब्स्टीच्यूट  मोशन

 meet  महोदय

 क्या  श्राप.  अपना

 वापस  ले  रहे  हैं?

 थ्री  अटल  बिहारी  वाजपेयी  :  अध्यक्ष

 महोदय,  में  तो  यह  समझता  था  कि.  मेरा

 सब्स्टीच्यूट  मोशन  स्वीकार  करने  में  कोई

 कठिनाई  नहीं  होंगी  1  लेकिन  अगर

 मैजोरिटी  पार्टी को  कोई  कठिनाई  है  तो

 में  इस  सवाल  पर  हाउस  को  बांटना

 नहीं  चाहता  ।  अगर  सरकार की  मर्जी

 हमारा  सहयोग  लेने  की  नहीं  है  तो  बात

 दूसरी  है  ।  मं  तो  यह  चाहता  था.  कि

 इस  सदन  की  जोर से  एक  स्वर  में  कूछ  कहा

 जाता.  ।

 पक्ष  महोदय  :  वह  आ  जाएगा  |

 Has  he  the  leave  .  ०:  the  House  to

 withdraw  the  motion?

 HON.  MEMBERS:  Yes,

 The  substitute  motion  was,  ४  leave

 withdrawn.

 अध्यक्ष  महोदय  :
 आनरेबल  द पेम्ब्सें,

 प्रभी  श्राप के  सामने  सारा  विवाद  हुमा । |

 आप  लोगों  ने  समस्या  का  समाधान  सोचा  |

 सारे  हाउस की  तरफ  से  यह  राय  है  फि

 हम  इस  मतले पर  कुछ  कहें  जो  कि  एक

 मरहम  के  तौर  पर  हो  कौर  देश  के  लिए

 सुखदायो  भी  होਂ  ।
 जो  कछ हुमा  है,

 उस  को  हम  ठीक  करें ।
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 यह  देश
 बहुर्त  बड़ाਂ  है.  शौर  इसकी

 जड़ें
 भी  बहुत  गहरी

 हैं
 ।

 उन
 जड़ों

 को
 को  कोई  दीमक  लगाने  वाला  न  रहे  ,  इस

 वजह  से,  इस  हाउस की  तरफ  से  मं  यह

 रिजोल्यूशन  आपके  सामने रख  रहा  हूं  ।

 “This  House,  after  discussing  the:

 situation  in  Assam,  ४०  condemn  the

 brutal  killings  and  the  riots  that

 took  place  there  and  appeal  to  the

 people  of  Assam  to  strengthen  the

 feelings  of  mutual  cooperation  and

 brotherhoog  ang  find  a  solution  to

 the  complicated  problem  amicably

 and  help  the  administration  in  res-

 toring  peace,”

 The  Resolution  was  adopted,

 MR.  SPEAKER:  So,  the  Resolution:
 is  adopted  unanimously.

 13.44  hrs.

 INTRODUCTION  OF  NEW  MIN-

 ISTER.

 THE  PRIME  MINISTER  (SHRI-
 MATI  INDIRA  GANDHI):  The  Minis-
 ters  were  introduced  the  other  day.
 One  of  them  was  not  well  and  so  he

 coulq  not  be  introduced,  May  I  now

 introduce  him  to  you  and  through  you
 to  the  House?

 He  is  my  colleague,  Shri  Dharama-

 vir  Minister  of  State  in  the  Ministry
 of  Labour  and  Rehabilitation.

 ।

 MR.  SPEAKER:  Shri  P.  Shiv  Shan-
 kar.

 att  राम  विलास  पासवान  (हाजीपुर)  :

 सर,  मैंने  नोटिस  दिया  है  ।

 भ्रध्यक्ष  महोदय:  प्रापन  मुझे  नोटिस  दिया

 है,  मैं  आपको  बताता  हुं  |


